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impression should not be created that
it is in any way going to help that
class of people who are called the
richer class,

Then, yesterday, an hon. lady
Member raised a point about reduc-
tion of tax collection and said that our
expense ratio has increased. She was
not, unfortunately, in the House when
I replied to that point. I said that
our tax collection has also increased.
Qur revenue has increased and our
proportionate  expenditure is very
very low. It is a matter to be really
proud of. I would like to give her
the figures showing the increase in
the collection of taxes. In 1959-80
it was Rs. 254°71 crores, in 1960-81
it was Rs. 277'55 crores and in 1961-62
it is Rs. 321'34 crores. That is why [
requested her to have a consolidated
picture of the whole revenue position
rather than to take an isolated position
and then come to a conclusion,

Sir, with these words, I again ex-
press my gratitude to the House for
supporting the Bill.
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. Mr, Deputy-Speaker: The question
s:

“That the Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957, be taken into
consideration.”

The motion was adopted.

‘Hr. Deputy-Speaker: The House
will now take up the Bill clause-by
clause. There are no amendments to
any of the clauses. The question is:

“That clauses 2 to 5 stand part
of the Bill.”
The motion was adopted.

Clauses 2 to 5 were added to the
Bill.

(Amendment) Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shrimati Tarkeshwari Sigha: Sir, 1
beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:
“That the Bill be passed.”

The motion was adopted,

1516 hrs.
WORKING JOURNALISTS (AMEND-
MENT) BILL, 1962

Mr. Deputy-Speaker: The House-
will now take up the Working Journa-
lists (Amendment) Bill, 1962.

Shri S. M. Banerjee (Kanpur): How
much time has been allotted for this
Bill?

Mr. Deputy-Speaker: 5 hours.

The Deputy Minister of Labour and
Employment and for Planning (Shri
C, R, Pattabhi Raman): Sir, on be-
half of. Shri Nanda, I beg to move:

“That the Bill further to amend
the Working Journalists (Condi-
tions of Service) and Miscellane-
ous Provisions Act, 1955 and the
Working Journaligts (Fixation of
Rates of Wages) Act, 1958, be
taken into consideration.”

Sir, we have had the benefit of con-
sultation with representatives of the
employers in the newspaper industry
and the working journalists on most
of the provisions in the Bill and it
was possible to achieve understanding
on some of the issues involved. The
Statement of Objects and Reasons and
the notes on clauses attached to the
Bill give a brief background to the
proposals. One of the most important
provisions relates to the payment of
gratuity on voluntary resignation and
on grounds of cqnscience. On thise
issue it was not possible to secure
agreement with the employers. Tt will
be recalled that the Supreme Court
in their judgment in the case of Ex-
press Newspapers versus Union of
India delivered in March, 1958 struck
down section 6(1)(a)(iii) of the



4481 Working

[Shri C. R. Pattabhi Raman]

Working Journalists (Conditions of
Service) and Miscellaneous Provisions
Act, 1955 on the ground that it violat-
ed the fundamental rights under
the Constitution. They observed
‘that as gratuity was a reward
for good, efficient and faithful
service rendered for a considerable
period, there was no justification for
awarding the same when an employee
voluntarily resigned and brought
.about a termination of service except
in exceptional circumstances. The two
exceptional circumstances indicated
by} the Supreme Court were, firstly,
‘the operation of what was termed as
‘the ‘conscience clause’ and, secondly,
where the employee had been in con-
tinuous service of the employer for a
:sufficiently long period.

So far as the grounds of conscience
‘are concerned, the Supreme Court re-
ferred to the practice prevalent in cer-
‘tain countries. The ground of con-
science is peculiar to the profession of
journalism. There is a possibility
that on genuine grounds of difference
of opinion on wvital matters, a certain
amount of embarrassment may be
caused by the continuance of a work=
ing journalist under an employer. A
provision for resignation in such cir-
cumstances without loss of gratuity
earned by the journalists would ap-
pear to be justified and would provide
a certain amount of sense of security
in service. Gratuity under the origi-
nal provisions of the Act became pay-
able only after three years of service.
It has, therefore, been provided that
if after rendering the first three
years of service, a working journalist
voluntarily resigned on grounds of
conscience, he should be eligible for
the normal gratuity admissible under

« the Act. As there Js a possibility of
a claim for gratuity on resignation on
grounds of conscience being contested
"by the management it is proposed to
treat it ag an industrial dispute and
‘to afford the normal facilities avail-
able for resolving such disputes. The
«claims of a working journalist will,
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therefore, have to be taken up as a
dispute with the Industrial Relations
Machinery after mutual negotiations
have failed, and if the Conciliation
Officer is unable to bring about a set-
tlement, the appropriate Government
would consider the merits of the case
and refer it for adjudication. It is
felt that this would afford sufficient
protection to the employers against fri-
volous claims being raised

So far as resignation after a long
period af service is concerned, the
position iy that the Supreme Court
themselves have in another judgment
upheld gratuity schemes award by
industria! tribunals providing for
gratuity on veoluntary resignation after
ten years of gervice. Here. witk your
leave 1 will jusi refer to three sen-
tences trom 3z Judgment wnich reters
to the Expresy Newsbapers case—I am
referring to 1961—1 LL J—page 513
Mr., Justice Gajendragadkar was
speaking for the court. The head note
is as follows"

“Relying on the observations
on the declsion of the Supreme
Court in Express Newspapers case
(1961-1 L.L.J. 339) it wag con-
tended thut wo gratuity should be
admissibie under any gratuity
scheme unnil and unless fifteen
years' service has been put in by
the emplovee. Negativing the
said contention, held that the said
judgment never intended to lay
down a rule of universal applica-
tion In regard to all gratuity
schemes Hence it could not be
made tha basis of an attack against

a2 gratuity scheme where instead of
fifteen years' service ten  years'
minimure service 13 prescribed to
enablg an employes to claim gra-
tuity at the rate determined if he
resigns affer years' service.”

So, the Supreme Courtt themselves
have later on, subsequently, pointed
out that it could not be a rigid rule
for all time to come. This period
appears to be fair and reasonable and
has been accepted as a basis for the
proposal in this Bill.
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Another clause on which there was
a difference of opinion among the
employers and working journalists
relates to a provision which stipulates
that where a person committing an
offence is a company or other body
corporate or an association of per-
sons, ete. every director, manager,
secretary, agent or other officer con-
cerned with the management shall
unless he proves that the offence was
committed without his knowledge or
consent be deemed to be guilty of
such an offence. This provision is
based on a similar provision already
existing in section 32 of the Industrial
Disputes Act and is on the general
pattern relating to offences by com-
panies which find a place in many
other Acts,

It is also proposed to provide for
the constitution ‘of wage boards from
time to time for the purpose gof a re-
view of the wage structure of the
working journalists. Most of these
provisions are really in consonance
with the recommendations contained
in the report of the Press Commission
which is really a classic document.
Here a review of the wage structure
1s visualized. In this connection, the
pattern of the wage boards being ap-
pointed in different industries on non-
statutory basis has been kept in view,
and the Bill provides for a wage board
for working journalists consisting of
two persons each, representing the
employers and the working journal-
ists and three independent persons,
one of whom is to be appointed as
a chairman. The addition of two
more independent persons than were
provided for in the 1955 Act is in-
tended to take care of the interests of
the community at large and also
balance the sectional interests repre-
gented by the employers and workers'
representative in the wage board.

Shri §. M. Banerjee: Was the addi-
tion of two independent persons
agreed to by all?

Mr. Deputy-Speaker: Order, order.
He can ask for clarification when he
makes his speech.

2355 (Ai)LS—4.
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Shri C. R, Pattabhi Raman: I can
straightway answer that point, We
have found from experience that this
is working very well in so many other
cases. This ratio of 2:2 and 3 inde-
pendents is working very well. They
are able to bring conflicting interests
together. So, we are adopting a pat-
tern that is in existence in very many
other industries.

Then, no provision had been made
in the original Act for the appoint-
ment of inspection staff for looking
after the implementation of the pro-
visions of the Working Journalists
Act. This 15 also one of the recom-
mendations of the Press Comimission
amonyg many others. This lacuna is
being remedied so that the State
Governments can appoint inspectors
and also require the newspaper estab-
lishments to maintlain registers, mus-
ter rolls and other records etc,

Before I resume my seat, I would
also like to refer to the provision in
the Bill which relates to the exclu-
sion of Government servants from the
operation of the Working Journalists
Act. The reason is that there are
certain periodicals published by the
Central and State Governments which
may bring them within the definition
of a “newspaper” for the purpose of
this Act. Persons employed in con-
nection with the preparation of these
periodicals are Government servants
enjoying the benefits of all Govern-
ment service rules. The Government
rules and regulations generally offer
better terms and conditions to these
officers than admissible under the
Act. There is also administrative in-
convenience involved if during the
course of their service they are trans-
ferred to other Government posts in
which they may not be doing journal-
istic work, Tt js, therefore, proposed
to exclude them from the purview of
the Working Journalists Act. The
Service Associations concerned had
been consulted and they had agreed.

With these remarks, Sir, I move the
Bill. :
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Mr, Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Working Journalists (Condi-
tions of Service) and Miscellane-
ous Provisions Act, 1955 and the
Working Journalists® (Fixation of
Rates of Wages) Act, 1958, be
taken into consideration.”

Shri Bade (Khargone): Sir, I rise
on & point of order. Article 14 of the
Constitution states:

“The State shall not deny to any
person equality before the law or
the equal protection of the laws
within the territory of India.”

Now the hon. Minister seeks to make
a distinction between those journal-
ists who are working under the Gov-
ernment and those journalists who
are working in the private sector by
caluse 8 sub-clause 19(b) of the Bill
Those journalists who are working
under the Government are excluded
from the scope of this Bill by the
said clause and it is applicable only
to those journalists who are working
in the private scctor. So, a distinction
is being made between two groups of
workers whereas no such distinction
or discrimination tan be made under
article 14 of thce Constitution. Here I
will read the relevant portion of the
Nagpur High Court judgment on the
same point:

“Where a law grants protection
to a class which needs it, it has
the effect of placing that class it
not on a par with the rest of the
community, at least as nearly as
Is practicable; it would therefore,
be correct to say that the whole
object of classification is to mini-
mise and not to accentuate in-
equality” (1951 Nagpur 646).

-

In the same way, in 1959 SCR p. 184
the Supreme Court has laid down:

“the only thing which is prohi-
bited under the article is that
persons belonging, to a particular
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group or class should not be treat-
ed differently as amongst them-
selves.”

Here, hough a group of people are
working under the same conditions,
they are treated differently under
clause 19(b) of the Bill, which says
that the provisions of the Bill are not
applicable to those who are working
under the Government. Only those
who arc working in the private sector
will come under the scope of this Bill.
So, this Bill is against the provisions
of article 14 of the Constilution.
Therefore, I am of the opinion that
it cannot be proceeded with,

Mr. Deputy-Speaker: That may be a
ground for throwing out the Bill, but
there is no point of order in it. He
may move his amendment or take
objection to the relevant clauses. It is
not a point of order. I hold that it is
not a point of order.

Shri Bade: My submission is......

Mr. Deputy-Speaker: It may be a
ground to throw out the Bill He
can move an amendment,

Shri Bade: When the motion for
consideration of the Bil] is moved I
can raise a point of order,

Mr. Deputy-Speaker: [ hold that it _
is not a point of order.

Shri Bade: At least the House may
be satisfied by your ruling,

Mr. Deputy-Speaker: We do not
decide the ultra vires or the intra
vires aspect of the Bill. It is a
matter to be decided by the court.
If the hon. Member has any objection
to the clause, he may move amend-
ments to it; or, he may oppose the
Bill in toto, Shri Hiren Mukerjee,

Shri H. N. Mukerjee (Calcutta
Central): Mr. Deputy-Speaker,  Sir,
my hon, friend, the Deputy Minister
of Labour and Employment has just
now moved for adoption by the House
of the Working Journalists (A'mend-
ment) Bill and while there are some
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good features about this Bill, I am
afiaid, it could very well have bgen
a very much more . . .

Mr. Depuly-Speaker: Before he
proceeds further, may 1 say that five
hours is the time allotted for the en-
tire discussion of the Bill. So, we
may have 3 hours for generai dis-
cussion and 2 hours for the clause-
by-clause consideration.

Shri Surendranath Dwivedy: We
may have four hours for the general
discussion.

Mr. Deputy-Speaker: Then, we
have to finish all the clauses and
amendments within one hour, If the
House co-operates. | have no objec-
sion.

S8ome HOn, M.mbers: Yes.

8hri H. N. Mukerjee: Ag I was say-
ing, while there are some good fea-
tures about this Bill, I do wisn
Government had come forward with
a better and more comprehensive
piece of Iegi;lati{m. I say this be-
cause we have noticed for some time
a kind of hesitancy on the part of
Government regarding taking action
in matters which refer to the condi-
tions of work and the legitimate
demands ©of the working journalists
of this country. I know that it is
quite the vogue now-a-days to say
that journalism was at one time a
mission and that today it is only &
profession. But, I am sure, when the
objective conditions of today are re-
membered, there should not be any
kind of a qualitative reflection upon
the conduct of the journalists of the
present day in comparison with the
great Journalists of the past. As a
matter of fact, when we find the diffi-
culties in the way of ithe working
journalists from day to day, when we
find how big money controls the press,
it is almost a surprise that sp much
good work can be done by the work-
ing journalists in spite of the diffi-
culties almast inherent in the situa-
tion,

Bill

I noticed, for instance, that the
Press Commission, whose Report was
described by my hon. friend as a
classic, suggested in 1954 the forma-
tion of a Press Counecil and ag early
as 1955 a Bill on the Press Council
had been passed by the Rajya Sabha,
but up to now the Press Council re-
maing somewhere in the region where
objective concrete things do not take
place. This delay of six years and
more has taken place for Govern-
ment to find out that the Act was not
being properly implemented.

One gond thing which the Govern-
ment has done through this Bill is
to provide for inspectors to find out
whether the directives of the Bill are
being implemented, As a matter of
fact, 1 find that this matter has been
brought to the notice of Government
so many tiymes, that is, the absence
of inspector®. 1 discovered, for in-
stance, that in the Maharashtra
Legislative Assembly on the 18th
July. 1962, the Deputy Labour Minis-
ter was expressing hic distress at the
absence of any provitinon in the law
which would cnable Government to
appoint inspectors. It is a good thing
now that inspectors are going to be
appointed. But it is rather strange
thzt it has taken more than six years
for Government to discover the posi-
tion in the newspaper industry where
so '‘many hurdles are put up so that
the real conditions appertaining to
the working journalists may not be
properly discovered.

This brings me also to a recollec-
tion of the hesitant attitude of Gov-
ernment in regard to big business
which is operating the newspaper
industry sp blatantly today. Every-
body knows that a handfu] of big
business houses own a large number
of newspapers in different parts of
the country and through their hold
on the advertisement pool they die-
tate terms to other newspapers. We
know also how the proprietors of the
newspapers are very well organised.
This morning, for instance, I got by
post some instrultions sent to me by
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the Indian ang Eastern Newspaper
Society’s journal so that 1 would find
out that the journalists case was not
as good as we might think it 1o be.
They are a very well organised lot

In recent times there has appeared
this whole tribe of managing editors—
editors who perhaps cannot write a
leading article to save their lives.
But they are in the picture very
much on the map and they appear in
all kinds of committees and councils,
They seem to dictate the position so
far as Government is concerned.

It was quite a pleasant surprise for
me to find that the hon. Law Minis-
ter went to Calcutta to address the
last mceting of the Federation of
Working Journalists. There he spoke
about the dangers of monopoly as far
as the newspaper industry is concern-
ed. But I found that in the House
oiily the other day in answer to a
question, Starred Question No. 149
answered on the 12th November, 1962
the hon. Minister of Information and
Broadcasting said:

“Government feel that concen-
tration of ownetship and mono-
polistic tendencieg in newspaper
industry do not exist to such an
extent as to call for any im-
mediate action.”

I do not quite understand this atti-
tude of hesitancy in regard to pre-
blems of the working journalists and
in regard to problems of the press in
general.

This is not quite the occasion to
go into details over the monopolistic
hature of the newspaper industry as
it is organised at the present day.
We know what is what and in view
of that, I think, we owe a payment
of some tribute to the work of those
journalists who, in spite of the diffi-
culties of a system where big money
is such g wvery impbrtanl factor, are
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treing to do their task keeping in
mind the interests of the country.

As 1 said earlier, there are some
provisions in this Bill which ar8
good, but it is not understood
why Government could not proceed
more strongly. It did hold certain
tripartite conferences and met repre-
sentatives of the industry and of the
working journalists last year as well
as this year. The working journalists,
through their own journal, have regis-
tered their protest that many provi-
sions of the Bill are at variance with
the dccisions which were adopled at
the tripartile meeting. For instance, it
is pointed out that the representatives
of the Federation of the Working
Journalists had, during the tripuartite
conferences, urged that the provision
regarding the payment of gratuity on
resignatiord should be given retros-
pective effect from the 18th March,
1958. It is also stated in the journal
of the working journalists that the
then Deputy Labour Minister, Shri
Abid Ali, had assured the Fedenation
that retrospective operation would
be given to the new gratuity clause
at least with effect from the 1st July,
1961.

1 note that hon. Members belong-
ing to all parties in this House, not
only the Opposition but hon. Mem-
bers of the Congress Party also, have
given notices of amendments whose
object is that gratuities might be
payable at least with effect from the
1st July, 1961, Here is a definite
statement by the Working Journalists’
Federation publisheq in their journal
that during the tripartite discus-
sions there was an understanding that
the Deputy Labour Minister of those
days had given an assurance. ‘That
assurance is not being followed up,
Government, I hope, would say some-
thing in regard to this because there
are so many amendments asking for
this gratuity claugse being applicable
with retrospective effect at least from
the 1st July, 1961.
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We are told also by the working
journalists, again through their
journal, that Government had assur-
ed the tripartite meeting that those
lacunae and anomalies which had
been discovered in the Act and which
had specially been pointed out by
the Supreme Court would be recti-
fied and that the principa] objective
of the amending legislation would be
to rectify those lacunae which had
been pointed out by the Supreme
Court. But, in this Bil] as presently
formulated, there are some rather ma-
teria] and not very happy alterations.
For instance, the composition of the
Wage Board, as envisaged in the
parent legislation, has, now been
sought to be changed. My hon. friend
the MMinister tried to justify it. He
said that now the composition of the
Way» Board js being increased and
ther + would be ihree independent per-
sons instcad of a judge or somebody
in 1iat position who is independent
eno-gh. Now, the idea originally was
in he Act that there would be re-
pezieniiiives ¢f the zwners, represen-
tatives of the workers and there
would be an impartial Chairman who
would be a 'iigh court judge or had
served in that capacity in the past.
Now, there ig an addition of two more
independent members and the idea is
put forward by my hon. friend the
Deputy Minister that thereby inde-
pendent opinion can be canvassed
more effectively, I am not so sure-
about it, because, the importation of
independent members might, in this
kind of cases, lead to results which
are not really desirable. The news-
pPaper industry has very special pro-
blems. Those who are asked to work
as journalists from day to day have a
variety of jobs to do. From those who
have to write leading editorials down
to those who have to do reporting,
they have a lot of work to do of
varied sorts. A rather specialist
knowledge is required in order to be
able to assess and evaluate the kind
of work which iz being done by the
working journalists of different cate-
Rories. “I'he ocategories can be ex-
vanned surely, because, even those
who work on periodicals are also wor-

Bilg

king journalists. I saw a letter writ=
ten in answer to a query by a Mem-
ber of this House Shri K. K. Warior,
from an Under Secretary of the
Ministry of Labour and Employment
which clarifies that even thise who
work on periodicals are working
journalists and their case ought to be
considered by whichever wage board
is going to be formed. As for as mo-
fussil correspondents of newspdpers
are concerned, they are also, accor-
ding tp the recent judgment of the
Andhra High Court, entitled to all the
right and privileges of working
journalists, They are all a varied lot
of people, They make different kinds
of contributions to the total product
which is the journal concerned. It is
necessary Lo have specialist know-
ledge in regard to mewspaper office,
newspaper industry, production of
newspaper. To bring in too many of
these outsiders who would represent,
God knows what interest, would
merely be to confuse the whole pro-
ceedings. If there are representa-
tives of the owners and representa-
tives of the workers facing each other
across the table, and if therc is a
third person who is independent and
who is a man of great eminence,
then, surely, that matter can proceed
a great dea] morg expeditiously.

There might also be specialised
ways of examining the conditions of
working journalists, Somebody who
is a correspondent posted in a parti-
cular area may have work which need
not always be very obviously visible
from time to time. He may not have
much to do. But, on certain occasions,
he would have had a great deal to
do. The evaluation of the work of
people who are posted in that kind
of assignment requires some sort of
familiarity with the industry. That is
why it is necessary. When you have
got representatives of the owners and
the representatifes of the workers
sitting side by side propounding their
particular propositions, when you
have also an independent Chairman
of judicial status to referee the entire
proceedings, that is a good enough
matter. Actually, the Supreme Court
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never made the slightest prejudicial
reflection in regard to the composi-
tion of the wage board as it was
envisaged in the earlier Act. There-
fore, 1 see no reason for this change
now being sought to be mcorporaf.ed.
1 am fortified in my conviction,
because, the working joumalis!.s
themselves point out that this is
something which would rot be right
because of the conditions which pre-

vail in the industry.

In regard to certain other maticrs
also, changes, perhaps, shc_;uld be
jncorporated. In regard, for _msr.ance,
to the provision about gratuity pay-
ment to working journalists re_s;gnmg
on grounds of conscience; I think the
clause should be re-drafted and t!}e
limitation of 10 years service should
not be there. The Government has
agreed, and it is a good‘ thing, to put-
ting in this conscience clausle.
Instances happen, unfortunately, in
rather large numbers these days,
when questions of conscience do crop
up as between owners of newspaPers
and their employees. These questions
of conscience are felt more acutely
and intensely by the better type of
journalists. It might very wel]l be
that journalists are goaded by pnr:‘ks
of conscience to leave service _whach
they only recently joined. If, in lhg
newspaper industry, the situation is
guch that an eminent editor might
walk into his room one day to find a
letter of discharge on his table with-
out rhyme or reason, if this sort of
thing does happen—and it does hap-
pen with impunity in this couniryj-
if this is the way in which the big
money interests of nmewspaper indus-
try behave, then, surely, questions of
gonscience occasionally appear to be
very acute and very intense. It might
very well be that, in spite of not
having put in as much as 10 years
sarvice, these prickings of conscience
might produce results which would
mean the severence of connection of
the journalist with the newspaper.

DECEMBER 5, 1962 Joumnalisty (Amendment) 4494

Bil}

Thercfore, this time limit should go.
If you once concede that because of
conseientious reasons a man hag gome
out of the picture and yet he is
entitled to certain gratuity, then,
surely, this kind of limitation im
regard to time should not be there.

In regard to the wage board, 1 have
already said that the changes being
sought to be incorporated in this Bill
are not satisfactory. But, I was
expecting  that, when the Minister
spoke, he would give us some idea as
to when, if at all, the wage board is
coming intn  the picture. In this
House, over and over again, questions
have been asked and Shri Nanda
himself, in the last session, told this
House that a wage board is going to
be set up. In this letter also to which
1 have referred a littlé while earlier—
a letter to Shri K. K. Warior which
is dated 1st December, 1962, from an
Under Secretary in the Ministry of
Labour and Employment—there is tha
statement that the Government are
considering proposals for the appoint-
ment of a second wage board for
working journalists. [ discover that
the Indian and Eastern Newspaper
Society is asking us to beware of this
movement and 1 have been advised
by means of this postal memorandum
that the cut in newsprint quota and
pegging of circulations have effec-
tively limited revenue while produe-
tion costs have mounted and this is
why, at the present moment, a wage
board should not he set up. I do not
know if the Government is going to
abide by the instructions given to
them from time to time by the barona
of the newspaper industry. Is it right,
{s it proper that you should do so?
Actually, what is the position? The
working journalists have been asking
for this wage board over and over
again. The Government have heen
saying, yes, we are going to give you
a wage board. On the 1st of Decem-
ber, a letter cames from the Ministry
to 2 Member of Parliament, yes, Gov-
ernment are examining the idea of
setting up a board. The ILENS.
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people are carrying on propaganda
against it. What is the position? We
had in this House the report of the
Registrar of Newspapers. It says that
groups and muitiple units control 30.1
per cent of the total circulation. What
is called the jute press monopoly con-
trolled by the famous trinity Goenka,
Jain and Birla, conduct their imperial
activities in their own way and their
revenue is increasing: advertisement
revenue as well as sales revenue, and
so on and so forth. These things are
being pointed out with factual mate-
rial to which I have not the time,
nor is this the occasion, to make a
detailed reference. Reference is being
made to these facts in regard to the
newspaper industry flourishing today
and a wage board being more than
overdue, When the Minister intro-
duced this Bill, he could have sugar-
coated the pill, The pill is not too
bitter. Anyhow, he could have made
the pill rather sweet by at least
announcing that a wage board is going
to be there very soon. But, I do
hope that perhaps he is waiting for
the time when this Bill is passed.
Possibly he wants three independent
members to be there before he com-
mits himself. In any case, I do hope
that the Government proceeds with
great expedition and that the Govern-
ment realises its responsibility in the
matter. I do not think much is neces-
sary to be sald. There is a feeling
with unanimity in the House, as far
as notices of amendments are anv
indication, that there are certain very
serious lacunae in the Bill which
should be rectified. And I do hope
that remembering the role of the
working journalists in this country,
and remembering the rather hesitant
attitude of Government in regard to
satistying their legitimate demands,
at long last Government will come
forward and proceed more expedi-
tionsly to rectify the position and to
remove their grievances.

Shri D. C. Sharma (Gurdaspur): 1
feel that there is hardly anybody in
this House who does not have his
sympathy for the working journalista.

Bill

A working journalist is only a worker,
in some cases with the capital letter
‘W’ and in some cases with the small
letter ‘w’. He runs all the hazards
which a worker runs in a factory. He
is a prey to all those occupational
diseases to which we were making a
reference the other day. But lel me
be more explicit on this point that
no worker in this wide world of
ours—I do not speak only abous
India—suffers more risks and more
hazards than a working journalist.

The lot of the working journalisé
is a very unenviable lot all over the
world. But it is much more unenvi-
able in this country of mine. It is
because we are living in a transitional
period.

Shri H. N, Mukerjee referred to the
time when jourmalism was a mission.
1 think that even now some of the
working journalists look upon journa-
lism as a mission, but, I believe that
being human they cannont do without
bread also; it has been said that man
does not live by bread alone, but
being human, he cannot live without
it. Most of these working journalists
of whom we know so much look upon
their nrofession as something sacred,
as something whiclt involves dedicated
service of the highest kind. But
living in the 20th century, they have
to keep the pot boiling, or they have
to satisfy thcir hunger or they have
to make both ends meet. That is the
problem. But as I said in the begin-
ning, they run many risks and
hazards. A worker in a factory runs
the hazard of losing a limb; some-
times, there are fatal accidents also,
and sometimes, there are non-fatal
accidents. A worker in a factory may
suffer from some kind of occupational
disease, and he may be running a
great risk. But a working journalist
does not run onl the risk of physical
injury; he does not run only the risk
of occupational disease, but he has
also to face something which all of
us have, and sometimes pricks us,
teases us, nags, harasses or haunts us,
and that is congdencl. Ot all the
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hazards that mankind runs, the
hazards of conscience are the most
appalling, and I think that the work-
ing journalists have sometimes to
forgo their very secure jobs because
of the pangs of conscience. They can-
not write to order. They cannot work
in accordance with the dictation of
some persons. They cannot do their
jobs in a manner which goes against
their very grain. Sometimes, they
place their sense of duty above their
desire for livelihood or desire for a
profession, or desire for a career.

Thercfore, as 1 said in the begin-
ning, the working journalist is a
person who has to be looked at in
some ways like a worker and in other
ways as some person who is more
than a worker or less than a worker.

I think that our Government have
been doing well by the working
journalists. But I must admit that
they have not done so well as they
should have done. When I say that
they have been doing well, I mean to
say that they are sensitive to their
demands. They have been conscious
of their needs. They have been aware
of the problem and they have been
conscious of that. ,But Government—
not to speak of our Government, but
all Governments—move slowly and
tardily. Governments do not try to
redress grievances and remedy the
defects as soon as they can.

Shri Surendranath Dwivedy: That
is why my hon. friend says that they
have done so well.

Shri D. C. Sharma: I have said that
they have done well but not so well.
I hope my hon. friend understands
this little English.

!6.57 hrs.

[MR. SPEAKER in the Chair]

I was gubmitting very respectfullv
that Government have been aware
but not so acutely aware, and, there-
fore, the press council has mot been
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formed. Where is the Press Council
Bill which was passed by Rajya
Sabha? I think that the distance bet-
ween the Lok Sabha and Rajya Sabha
is not very great. I think that the
distance is only a furlong or so. But
where is that Bill hanging? 1 think
it is hanging somewhere in the middle
of the sky, and we have not yet been
able to find it. I think that we shall
have to get some kind of telescope
or misroscope to know the where-
abouts of that Bill.

The Deputy Minister was very right
when he said that the report of the
Press Commission was a classic of its
kind. But I am reminded of Chester=
ton who said that a classic is a book
which everyone admires but nohody
reads. I can say the same thing about
the Press Commission’s report also; it
is a classic; everybody admires it, but
nobody implements its recommenda-
tions. That is what has happened to
this report. -

Shri Surendranath Dwivedy: There
also, Government have done well?

Shri D. C. Sharma: My hon. friend
will have his chance to speak. So, he
need not bother about it.

1 was saying that Government had
been slow in acting upon the recom-
mendations of the Press Commission
Report but I am glad that they have
come forward with this Bill, and they
have made some provision for gra-
tuity. Ewvery worker is entitled to
gratuity, and there is no reason why
these gentlemen workers, as they are
called, should not be entitled to
gratuity.

But I feel that the conditions for
getting this gratuity have been made
so stringent that I do not know how
many of these working journalists will
ever be able to qualify themselves for
getting this gratuity. I say this in
view of the fact that most of these
working journalists are employed by
those persons who have monopolist
tendencies, so far as the running of
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newspapers is concerned. There are
newspaper chains, and there are
newspaper cartels, and these persons
are not going to be very much con-
cerned about the quantum of gratuity
when it comes to a certain number of
years. Therefore, I would say that
the period for qualifying for gratuity
in the case of a working journalist
should be wvery much lessened. I
think otherwise very few of them will
get any gratuity. The moment any-
body is able to qualify himself for it,
he will be given a quit notice. He
will be asked to g> with a notice and
hz will not be allowed to stay in that
position. Therefore, I would like to
say to the hon. Deputy Minister that
the period should be shortened as
much as possible. I do not want to
lay down the law that the period
should be so much. I say that the
duration should be shortened hecause
1 know that in these days when we
are passing through wvery critical
times, it may not be possible for any
journalist to qualify for gratuity after
having put in that number of years
in service.

I now come to conscience clause,
Sir. I am glad that conscience clause
has been put in by Government. I
know some journalists who resigned
very lucrative jobs and wery secure
jobs because they felt themselves to
be incapable of doing things which
were not in accordance with what
they call, their dharma. Every one
of us has his dharma. The journalist
also has his dharma. The dharma of
the journalist is tried almost every
day of his life whereas our dharma
is on trial only sometimes. So, some-
times, the journalists who do not want
to violate the canons of their profes-
sion, the canons of what I may call
dharma, want to quit office. Now,
Sir, if yvou have that period for them,
I think, they will be nowhere. Con-
science is not subject to the limita-
tions of time. Conscience knows no
barriers of time; conscience can prick
up, and can sting us any time. There-
fore, ‘'so far as conscience is concern-
ed, you cannot have any time limit.
For the sake of conscience it is neces-

Bill

3ary that you should waive the con=-
dition of this time limit because a
man's conscicnce may prick him any
time he likes. Therefore, I think,
this conscience clause requires re-
drafting and it should be made less
injurious. Otherwise, I think, this
conscience clause will lose all its
point and Government will have taken
away with the left hand what is given
with the right hand. I think this
aspect has got to be looked into and
made as acceptable to all of us as
possible.

These Wage Boards are going to be
administered by the States and all the
States are not as gusceptible to the
demands of journalists as others are.
All the States are nol very keen on
satisfying the demands of journalists.
1 have seen and I know of some States
where the journalist has to suffer a
great deal because the people of that
State do not understand the value of
journalism, and they are not able to
understand the dignity of being a
journalist. But, whatever it is, Sir,
I would say that this Wage Board
should be a body which can function
smoothly and effectively and swiftly.
I would expect quick action from
these Wage Boards. I would not like
these Wage Boardsa.to be like Jugger-
naut which moves slowly and slowly
and slowly. I do not want that these
Wage Boards should decide the issues
when they have become dead or
should decide problems when those
problems have ceased to exist. I do
not want them to do that. I think
we have seen how these Wage Boards
have been working during the last so
many years. The Labour Ministry
has been doing its best, but the State
Governments have not felt as much
urgency of the problem as they should.
Therefore, I think that the Wage
Board should be a small body and it
should have the representatives of”
employers and the representatives of
the working journalists and also some
independent persons. One should be
independent like a high court judge.
I do not think you sghould make this
body as cumbersome in its working
as it is now. .
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I welcome the appointment of
inspectors and 1 hope these inspectors
will be of such standing and such
qualifications (of course, these things
will be given in the rules) as do not
make them subservient to the wishes
of some of the moneybags of the
press. These persons should be able
to hold their heads high and should
be able to look these press barons in
the face. These inspectors, 1 think,
will be the keystone in the whole arch
of the State. Otherwise the registers
will be changed and everything will
be changed. 1 feel that Government
would evercise a greater vigilance so
far as the appointment of inspectors
is cnncerned,

At the time when India was under
the British I used to find newspapers
in Indian languages which had good
circulation and which had their
centres of printing and publishing in
district towns. There were so many
newspapers which had a circulation
only within the precincts of the
district or within the precincts of a
few  districts. Where have those
newspapers gone? We used to have
such correspondents in mofussil towns,
in those towns where no newspapers
are published, and they used to do
wonderful work. They used to be the
conveyor belt of information from the
district towns and from those places
where they served to the place where
that paper was published. Where are
those people gone now? Where are
they? I would say that the definition
of the working journalist should be
so framed as to include as many types
of workers who are doing journalistic
work as possible and it should be
seen to it that these persons should
get all the benefits which are to be
found in this Bill.

. Sir, Professor Hiren Mukerjee
referred to some cirtular which had
been circulated by the TEN.S. 1 also
got it. That has come to every Mem-
ber of Parliament. Everyone of us
has gone through it. Without read-
ing what the working journalists have
glven us, T am convinced, Sir, that
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the Indian Newspaper Editors’ Society
has no case of its own. It has not
been able to build up its case against
this Bill

Shri C. K. Bhattacharyya (Rai-
ganj): May I correct him? It is not
Indian Newspaper Editors' Society. It
is Indian and Eastern Newspaper
Suociety.

Mr. Speaker: He says he is giving
his opinion without reading it.

Shri D. C. Sharma: I stand correct-
ed. He is President of that Society
and he i= referring to that. I was
looking at you and I was referring to
the Newspaper Society.

Mr. Speaker: He should only look
at me and finish his speech.

Shri D. C. Sharma: They have not
been able to prove their case against
these working journalists. I find that
their revenues are increasing and
their circulation is going up. Even
in these days of shortage of paper
and other things they arc going ahead
so far as moncy is concerncd and I
think, Sir, they should welcome this
Bill more than anybody else.

Shri Krishnapal Singh (Jalesar):
Although Members of this House
would welcome this measure, we feel
that there are one or two mallers
with regard to journalism which have
got to be mentioned in this House
before we approve of the provisions
of Lhe Bill

One of the things which iz related
to this Bill and which I would like
to mention is, the influence of not only
the big capitalists but of the Govern-
ment, both directly and indirectly, on
the newspapers, which affects the
independence of 1h~ prreent-day
newspapers. 1 was fortunate in
having becn very closely associated
with one of the pgreatest journalists
of these times, the late Shri Yajnesh-
war Chintamani, whom 1 regard as
my political guru, the editor-in-chief
of the Leader of Allahabad in those
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days. I had occasion to follow how
independently he published his arti-
cles without fear or favour. But at
present we find that practically every
newspaper has a photograph of one
Minister or the other, giving publi-
city to some udghatan or some bha-
shan of the Ministers. It is all right
that publicity is given when an im-
portant function is presided over by
2 Minister, but the frequency with
which modern newspapers publish
these photographs is somewhat asto-
nishing. Although we have every
sympathy with the working journa-
lists, we would like them to be a little
more independent.

The main point I was trying to make
was that on account of the advertise-
menis which are given to newspapers
by Government, a good deal of patron-
age is wielded. If a newspaper does
not act according to the wishes of the
Government, it probably is deprived
of some of the advertisements which
constitute a fair share of the income
of the newspaper. Therefore, I would
wish that Government pays due re-
gard to this and do not interfere with
the independence of journalism in
India these days.

The second point which 1 would
like to make is that there are one or
two omissions in this Bill. One of
them is that Government servants,
and especially those who work in
Government presses and those who
work in the publicity department,
have not been given the benefit of
this Bill. It is true perhaps that in
bygone days they were better off, but
at present I think the working journa-
lists are better off than these Gov-
ernment servants, and therefore it
would have been fair to include ihem
here.

Another point which is of partizular
importance due to the percalor condis
tions in which we are liviag at pre-
sent is that the journalists have, as
was mentioned by the speaker pre-
vious to me, to take certain  risks.
At present when we are flghting e
sort of war, journalists may have to
go to operational areas, and it would

be only too fair if Government pro-
vides some kind of compensation for
injuries sustained by them in opera-
tional areas or, God forbid, in case of
death. It is true that probably the
Industrial Disputes Act or some other
Act may come to their aid or their
families’ aid in time of need, but it
would have been better if a special
provision had been made in this
Bill. This is a point whioh I hope
Government would consider.

Now, I will refer to some of the
provisions in the Bill. The first thing
I would like to say is that the scales
of gratuily mentioned in the Bill
are rather low for those who have
served more than ten years and are
employed in the bigger or the smaller
newspapers. I think these scales
should be revised and increased in
view of the very hard times in which
we are living today.

The second point which I would
like to mention has already been
referred to by speakers who preced-
ed me, and it relates to the provisions
with regard to the Board which is in-
tended to be formed for deciding the
wages. It strikes one who reads the
provisions as to why there should be
three independent persons. Two will
be nominees of the employers, two
others will be nomineces of the em-
plovees, and the fifth will be a person
of the eminence of a High Court
Judge or a Supreme Court Judge.
Who will be the other two people,
and why should they be there? There
is a sort of suspicion lurking in the
minds of some that probably they will
be appointed with a view to creafe 4
sort of balan.e. Otherwise, they will
be absolutely superfluous. Therefore,
T suggest that a Board of five is quite
satisfactory, and there is absolutely
no necd to have these two indepen-
dent persons included in it.

Another matter which needs the
attention of the Government and the
House is that no period is laid down
for the n~tice vhich is required for
making a representation, It is left to
the Board to decife as to how much
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period should be allowed for making
the representation. I wish a period of
60 days is laid down sp that a man
has ample time to put in his repre-
sentation. I think there is no harm
if this period is laid down. As a very
eminent President would be avail-
able to these Boards, probably there
will be no difficulty, but there may
be cases when people may have just
complaints about not being allowed
sufficient time for filing their repre-
sentations. The:rclore, I propose that
a perio! of 00 days be provided in
the Bill

I certainly wish to support the very
necessary provisions of the Bill which
have been included, and 1 hope that
the House, after suitable amendments
have been adopted. will pass the
measure.

=1 gy (@TEE) : WeT WA,
ag w1 afer sefaeza (wisHe) fa=
wTaT ¥, 39 ¥ |fF agd € wegr A §
o afen sAfes & fag soeas
& wfwd § 35 @9 § 39 &1 awdT
FEIE |

| & ATG-ATE S A2 1 Afaem
99 ¥ g faar @

UxTE AW IR T TwE

I L W A AF AfA9 F A AT
A faam | W F A A F
g FEaT § & @ e s =y
T & gt qrA-ATe ST fr ;1w
2 | WA IF F FET TORA GO
g @t afen wfaes & s N oF
I ®1 T F g 7 fawer afed
afeer oEr qF A A Fav & I A Ex
wrg X e 77 faar mar ¢ 1 d9sdr
¥ ¥ ¥ off qE € gwr @, S o w7
I arS & wEw T oA AT A gAr 31
9 &1 %1 oq fedliow grm a9 sq
1 & o, Sfeqoa § oafa § 9
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&1 At a9 faeer aifgd 39 & fag .1
qrfasT A1 & | 99 & 7 39 faq & a7
© & e (4r) #1 qar A q@w A oA
s\ o fF ama § W SR 0w
TE WEEAT ITW FT A | UG /A
Farar g () o Afaw wwr & 1 ww
'a'fﬂ'ET%

“19 (b) Nothing in this Act or
the Working Journalists (Fixation
of Rates of Wages) Act, 1958 shall
apply to any working journalist
who is an employee of the Govern-
ment to whom the fundamental and
supplementary rules shall apply.”
THar o ¥w (e (d) W oam
Y & fF off &F TEqHe 99 7 T
F79 F 39 #1 3 & fufaess #@R)
Ffemm A fad 1@ & a8 § 3 @mae
W/F AT A FEMET 97 AfEA T ;
g w3y faar f #1€ 9 weg1 awad
a1 Fifezzaem & favg & a1 78 €@ A
§F 739 F1 3@A A FE AL & | TWh
e # (e (dY) # o R 99-F waE
wEA FT ag FEAT £ fm W oaed
TaHz S A OTW 673 § IR SATar
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grafsr & mwm g fF g
vEaTRw 39 &1 TE frea & 5 fF
g2 ofta g AIIT 99 F 994
T foag a@ & ww A faear 2
Iq G § TAAT d9 F F6T F)
gt faest &1 I F9 fA=dr @0
T gF A ST AW TEAdE g9 F
FAFH & FTe = HAA FIHFET
qeEaT § W WTEEE A% § a1 999
FTH FT § ITH! & WAN & FAT
90 &1 T T B IAR AT
& fraw wem &) wfeg TEHe
A gz wrefs SO wEA d
R AT Wi (e A8 3w
g 2

yrAtas fafaees 3 gg+ swr &
FAFT FTEET Y TF g ¥ A
e &1 FAT AT & el fear e
affm & aua 7 FE 9EAE R
St Y% ded & 3= feaam aw &
qEAT EAET  TAR! 1 A A
@ g ? o S % IeE TAeHe §E
¥ F e & 98 A« ¢ T A
arsaz ¥ O# oy e F gaar mwd-
ATeE, IAET WILE AN IAF H[A
gl & wwEar § f& Emad
FATE | aF SUET & FHE OF SET
FHF@E | W7 A A afad
S @ oifaarie 7 0 @E Ea f
Faar  affn wefem G =0
grn dfFa o A ARz 7 7 S
F@ & IA ;g AT AH N
TP TEAHE F Qoo FAW §,
IET F A FAFA, TEE A A T
& ag W g, I qg any 4@l FhIw
I a@ # feulm #9 % way ®
9o HAATA wiead J Afew f3ar ar
T W& for T

“Please refer to the discussion
you had with me on 17th August,

Bill

1962 on the above subject. As de-
sired I am to say that the Govern-
ment has held that the Gazette of
India is not a newspaper within
the meaning of the Working Jour-
nalists' Act of 1955 and therefore
the dispute raised by the associa-
tion has no basis. In case you wish
to discuss further the merits you
are advised to attend this office on
28th August 1962 at 2,30 P.M.”

Afrw fom f5 ozw w8 § ooy @

aEa F 78 oA famr mm f& oag
sEa 7w g . afga faw #@Y
SEA A &1 I Foar !
Afer & af o 5 grwxd | s,
TEHE TSE FaEE A aTE q@,
w73 wega feo omm g g
F=ft FeRAW A ug lud FE AvAT
smr Tifgq @ W gAY mAaw #

FHafl & § FW ¥ EAT
e § AW w1y sarar fAed @)
FETTT ¥IY o aF Fad AT §
WX MaFHT §7 A fRY Te ¥ UE
@ﬂiooiowaﬁﬁamﬂ
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qET ) FH O ¥ W9 Za@T
QT A H B 2, afeT waE T oo
B O A oF @ A FEAT WA §
fe foamr #1efmm A asfea #F=27 20
wad & faw ¥ woa waia # faeg
yefeq Gar @1 % }, MEAHE T F
o aFE & TV WAL 4g  &eudr
w1 W e ag faw
Uk W ¥ g wed femomr g
T TF T F T I @ 8, AT
w7 g TgF %9 frar @ fe g
| Sy T & ) 39 fod wd faear
ATEA ¥ 4 ¢ 6 o e %9 & a9
@Y #TH T § A 06 g wEdE T
¥ FHd FIG @ W mEAEE 99 A
STa 49 JE &, 91 mEaHe & qAfeA
faee & a1 99 & g7 &, T AT Y
WX A7 a7 F71 fazr=e gy & dedde
¥ qrogad O A w9 ¥ fad, 7@ o
I E AR TR TN TFAZ S
Freiz & fewva @t fear s wnfe@

™ ¥ A9 g9 Aq 3 At T
tgfFya s TR A ga & 7
qfuFaz gamfaat & &, fa i
ar &% a9 & 99 B ¥ 34 Prar S @
W1 39 & ax 79 7 fafed ¥ SR
e § | Toae T3 & T0 99 §
s &9 ATHA 10 & W1 99 1 FAa
21 Afea saremET G9 TR g & o R
maAsz At Aifaat 9K TaEe J @
A FY AT AT § W TAT AET Y
WA & AT 7E AT & FAIE 06 G A
& 3 ot A A fxi

¥ 7z +ft T = § 7 Ga o
farsr =7 & =grar gaT? @y gA R, 0W
gl 9 99 TAAT BEET IS £ ar
THET T4 ® T 5T SR w1 fEE
faer wifed | Tt @ oA T @
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UF AT A T 7Tt 7% GeRaI
Fig At a2 T F, F 9w ¥ oagw
AT Fzar wvem g fr afen sfeaees
F1 AT FIYET FTAT AA(2A AT IAFT qa-
JwE 7g (&) T FT oW A
foar & 91 g7 waFATT 1 A0 F v
Tfgr #F oo =T & owwE
¥ I & afew FAT9 # AT dav gnit
NI ATAA & are 7 40T IeT™ 20T |
te (3 ) &1 qvw F el AT F
fa@r 9t oF feetfar dvm 2= ol 2
fF e & gaTt BR i F FT pEEE
fFn 2, miw g 1 ma @ qa
@TEZ WIEETIX AT IIYT A7

57 weEi ¥ A@ # mwoemst 98
(Fr) # fazrg T § A AT A
wifas= @ 17 & afer sHfeea
(s fam & 37 7 79T F7ATE |

Shri C. K. Bhattacharyya: Mr.
Speaker, Sir, the history of this Bill
goes back to the year 1958 as the
Deputy Minister himself has said,
when the Supreme Court struck down
the particular provision in the Act of
1955, relating to the grant of gra-
tuity to the working journalists. The
Supreme Court decided that that
particular provision was violative of
the fundamental rights in the Con-
stitution as embodied in article
19(1)(g). In the same judgment the
Supreme Court also set aside the deci-
sion of the Wage Board appointed
under another section for determin-
ing the rates of wages for the work-
ing journalists as being ultra vires of
the Act itself.

After the judgment, the contingency
that arose was met by the Govern-
ment regarding the second. The first
was left out The President of India
at once promulgated an ordinance
constituting a wage committee to go
into the question of the rates of wages
for the journalists. This was in June,
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1953, and it was later replaced by an
Act in September of that year. Uader
that ordinance, a wage committce was
set up and it went into the question
of the rales of wages to be prescribed
for the working journalists. It sub-
mitted a report, and on that report
Government passed an order on 29th
May, 1959. So, so far as the Supreme
Court's judgment, striking down the
decisions of the Wage Board, is con-
cerned, Government acted very quick-
ly, but, for reasons unknown, regard-
ing the Supreme Court's judgnmert
striking down the provision for gra-
tuity, the Govermnent betrayed a sort
of nnwelcome tardiness. It did not
move.

After a long time, a tripartite com-
mittee was appointed and this com-
mittce again prolonged its proceed-
ings, and it took a long time to come
to some decisions, This was rather
unexpected, because the Supreme
Court, when striking down that pro-
vision regarding gratuity, had itself
guggested that though gratuity could
not be allowed on a general basis, it
could be allowed for exceptional rea-
sons such as a conscience clause or
for long service in the newspaper con-
cerned. But, in spite of this dirert
suggestion from the Supreme Court,
the Government did not move and it
left matters to prolong. As a result,
we find today that though the Supreme
Court judgment was passed in 1958,
it has taken more than four years for
the Goverament to come beforc this
House to legislate what the Supreme
Court itsclf has suggested, which is
something like a small mercy shown
to the hard-working class of persons.

Then, in the same sections under
which the wage committee was con-
stituted at that time under the Act
of 1958, had also provided that another
Wage Board will be constituted within
three years of the passing of the
order. So, by the middle of this year
enother Wage Board was duz; the
Government did not put into effect
even that thing, though it was provid-
ed in the Act itself. The Government
order was passed on 29th May, 1958.

Bil}
So, according to section 8 of the Act
of 1958, by the middle of this year,
that order has gone out of effect and
another Wage Board should have been
constituted. As such, the matter is
already late, and I would suggest that
when this Bill is passed into law
the Government may take no time
to constitute a Wage Board as early
as possible and as quickly as possible.

This Act should have been made
more comprehensive and meore ¢an-
solidated, because the 1958 Act will
go out of effect as soon as another
Board is appointed. The 1958 Act is
in effect because of section 8, because
it provided that a Wage Board will
have to be appointed on the expiry
of three years from the date of the
order, and as soon as a Wage Board
is appointed, the 1958 Act will practi-
cally go out of effect, and only the
1955 Act will hold the field. In such
a case, a consolidated Act for the
journalists might have been propos-
ed, but that is taking time, and I
believe the Government has it in mind
to put it quickly and see that the
Wage Board comes into existence as
soon as possible after the passing of
this Act.

Regarding the rights, section 5§
which puts into effect the clause for
gratuity does not make it retrospec=
tive, As Prof. H. N. Mukerjee said,
and that is what the journalists also
have suggested—this section ouiht to
have been made retrospective {rom
the date of the Supreme Courl's judg-
ment. When the Bill becomes law, it
will apply only to the journalist: whe
come under its operation afler it be-
comes law, but what about the journa-
lists who have gone out of se:vice bet-
ween since the date of the Supreme
Court’s judgment and the dale when
this Bill becomes law? What provi- -
sion is being made for them? They
are practically being deprived of all
possible help under this Bill which
could have been brought in earlier.
That is the reason why from all sides
of the House it is being suggested that
this Bill should be given retrospective
effect, if not from the date of the
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Supreme Court’s judgment, at least
from 1st July, 1961 which was agrced
to in the tripartite committee on be-
‘half of the Government itself.

In this connection, I would draw
the attention of the Government to a
particular matter in which 1 believe
they have been rather failing in doing
justice to the werking journalists. In
every other Act, whenever the Sup-
reme Court siruck down any provi-
sion of the Act, Government at once
came to thc House to have the Act
amended, Take, for instance, the In-
come-tax Act. Government at once
came to the House to have it amend-
ed so that the reguirements of the
Supreme Court's judgment might be
met and complied with. But this is
the only Act which™ has been allow-
ed to remain unmodified for four long
years even after the Supreme Court
had declared a particular provision as
uwltra vires,

Mr, Spezker: But in respect of the
income-tax the Government was los-
ing money every day!

Shri C. K. Bhattacharyya: But in
this case the poos working journalists
were losing money too. Government
should have considered the ‘poor
journalists also. (Interruption), They
should have been as much awake to
the interests of the poor journalists
as to their own interest. So, my sub-
mission is that since they have not
done it, they should give retrospec-
tive effect to this clause at least from
1st July, 1961, That is the unanimous
demand of the whole House.

In the amendment proposed, 1 seek
to have this clause amended in that
way. I also want to draw the atten=-

. tion of the Government to the Act
of 1955. In that very Act it was
suggested to ‘the Government that
after the Act was passed, certain
classes of journalists would have been
left out, because the Act was not given
retrospective effect, and the Act was
given retrospectivp effect only to
certain cases of retrenchment effected
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at any time between the 14th July,
1954 and the 12th Marchn, 1955. If the
hon. Deputy Minister will consult the
1955 Act, he will find that the 165§
Act also gives retrospective effect to
a particular section. So, why not this
Act also give the same effect to sec-
tion 5?

After this, I come to the yuestion
of quantum of gratuity. The quan-
tum of gratuity to be paid to journa-
lists on wvoluntary resignation on any
ground whatsoever has been limited
to 123 months’ average pay, without
taking into consideration the length
of the service. The Press Commission
laid particular stress on this that
the conditions of journalisin chould be
such that talents are atl,ucted to it
But the limit that the Government
haz laid down in the mutter ot
gratuity for the jonrnalists who go
out of service voluntarily will rather
drive away the talent from this pro-
fession. This is also more unjustified
because the Government itself has
raised the age of retirement of Cen-
tral Government employees from 58
to 58. So, what incentive will the
worker have if he knows that the
gratuity he will receive will be frozen
to 12} months' pay, irrespective of the
period of service that is rendered to
the establishment? That has to  be
considered. If the Government is not
prepared to consider any amendment
to the effect that the entire period of
service should be considered in the
matter of gratuity giving 15 days'
average pay for every year of come-
pleted service for the whole period,
at least 15 months’ pay should be
given. That is the suggestion of the
Supreme Court even in the Expresa
Newspapers case.

The Supreme Court made it clear
in their judgment that the conscience
clause should be made an exception,
in spite of the fact that they struck
down the gratituty provision of sec-
tion 5. Regarding the conscience
clause, the Supreme Court quoted
from a UNESCO publication as to
what conscience is. I say this because
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Prof. Mukerjee referred to the cir-
cular issued by the IENS. In that
circular, they have questioned the
existence of conscience itself. It is
rather an unkind thing. It says:

“To have a consclence is no
doubt highly laudable.”

What is this? Everyone has a con-
science. This is something like ban-
tering on the matter of conscience. It
again says:

“Cases are conceivable where
the journalists after completing
three years' service may decide to
have a conscience.”

This is rather unkind. What the
Supreme Court quoted from a
UNESCO publication abcut the moral
right of journalists is:

“Among the benefits which the
status of professional journalists
may confer (whether it stems
from the law or from an agree-
ment) is one of particular impor-
tance, since it goes to the wvery
root of the profession. It is in-
tended o safeguard the journa-
lists’ independence, his freedom
of thought and his moral rights.
It constitutes what has been call-
ed the ‘conscience clause”. The
-essence of this clause is that when
a journalist's integrity is serious=
1y threatened, he may break the
contract binding him to the news-
paper concerned and at the same
time reccive all the indemnities
which are normally payable conly
when it is the employer who
breaks the contract.”

Dwelling on the circumstances In
which this clause will work, it says:

“a marked change in the charac-
ter or policy of the newspaper or
periodical: If the concern has no
longer the same moral, political or
religious character and if this
change is such as to prejudice his
honour, his reputation or in a
‘general way his moral interests,
he may demand his instant re-
Jease. In these circumstances, he
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may demand an indemnity pay-
able in the same manner as his
salary.”

Sir, as one who has been long
connected with newspapers in diffe-
rent capacities from News Assistant
up to Editor, this conscience clause is
very vital to me. If I had the time,
I would go on citing instances to
show how very distinguished editors
went out of their posts on grounds of
conscience. Mr. Bipin Chandra Pal
left Pandit Motilal's paper Indepen-
dent on grounds of conscience. Mr.
Satyendranath Majumdar left Ananda
Bazar Patrikg on grounds of con-
science. The person from whom I had
my lessons in journalism, Mr, P. K.
Chakravarti, who was editor of For-
ward founded by Pandit Motilal and
Deshbandhu C. R. Das, went out on
grounds of conscience. His resigna-
tion was tendered overnight. He had
passed an article supporting Mr. J. M.
Sen Gupta, to which the then Manag-
ing Editor took objection, when he
received the information very late in
the night. It was 1 o'clock in the
night—he phoned up Mr. Chakravarti
to say that that article should be with-
held. Mr Chakravarti told him that
he would not withhold that article.
The Managing Director said, “I with-
hold it”. Mr. Chakravarti retorted,
“You can do it only after vou accept
my resignation”. S9, his resignation
was delivered orally over the phone
at midnight without any ceremony.
Such were the conditions in  which
the editors had to work and go out
of their service. So, this conscience
clause is very vital.

I might also refer to another
instance. This is about Amrit Buazar
Patrika, If younger journalists today
have the enthusiasm, they might make
research and find out. Lord Curzon
who was ruling Bengal with a heavy
hand and who was being criticised réd-
peatedly in Amrit Bazar Patrika sent
word to the editors of the paper, Mr.
Sisir Ghosh and Mr. Motilal Ghosh
that they should come to him together
to settle what would be in the welfare
of Bengal. The Ghoshes sent out the
reply: “There Should be at  least
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some man in Bengal who works ac-
cording to his conscience.” This is
the way journalists maintain  their
conscience even against adminisirative
authority.

When Mahatma Gandhi went to
Calcutta, to launch the non-coopera-
tion movement some of the students
met him in Wellington Square. One
of us told Gandhiji that we mnust de-
cide then and there that we  shall
leave our institutions. Gandhi)i rose
to speak. He said, “Disabuse your
mind of whatever this young student
has said.” The question put to him
was, “Our parents are against it. How
can we leave our institutions?” The
advice which Gandhiji gave, which in-
fluenced my life—] remember it word
for word—was:

“If it be an alternative between
my advice and the advice of your
parents, I say unhesitatingly, fol-
low your parents. Dut if it b an
alternative between the advice of
your parents and the dictates of
your conscience, I say, follow vour
conscience.”

That is how conscience works. So,
this clause is vital and the Deputy
Minister should take the trouble of
removing the limitation of time laid
on that clause.

Shri Surendranath Dwivedy
(Kendrapara): Sir. three main
changes are proposed in this amend-
ing Bill regarding gratuity, wage
board and exclusion of working
journalists working under the Govern.
ment. About this Bill itself, it is
better that 1 place before you the
opiniuns expressed by the interests
who would be affected by this Bill
Here is a document circulated to
Member; of Parliament by the Indian
and Easiern Ncewspapers' Society,
which says. “This Bill is the seed of
discord”. They have threatened that
if thiz Bill goes through, it will open
the floodgates of acrimonious litiga-
tion. That means, they are preparing
even before the Bill is passed to go to

the law court
-
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So far as the working journalists
are cu_ncerned. they say that in the
tripartite conference and other places,
the draft of the Bill was never placed
before them and the provisions now
contained in the Biil are at variance
with the decisions taken in the tri-
partite conference regarding certain
ma.ters, From the amendments
tabled in the House, it is quite evident
that the Bill does not satisfy or does
not scrve the purpose for which it
has been brought.

While moving this Bill, the Deputy
Minister did not tell us why it took
four years to bring this measure
before  this Housce. If they did
not disclese the draft before the
tripartite confercnce Lo reach some
agreement, what was the delay due to?
Why did t{hey not issue an ordinance
just after the decision of the Supreme
Court or bring forward this legisla-
tion earlicr enough?

I think T will not be wrong if I
accuse the Government of partiality
becausc there is a special significance
attached to its introduction on the Tth
September. Here is a letter with me—
a copy of the letter rather—written by
the Reading Staff Association, Gov-
ernment of India Press, New Delhi,
who demand that they should also be
included in the provisions of this Bill,
that this should be applied to them.
Some conciliation  preccedings were
going on. When conciliation proceed-
ings failed, on the 30th Augusl. they
served a notice on the Conciliation
Officer that he must move the Gov-
ernment of India for the appointment
of a tribunal to go into this question.
And. in order to avoid that, suddenly
on the Tth of September, without
givingg any notice to the House even—
that was objected to when it was
introduced-—this Bill came before us.

Sir, before I go into the merits of
the question, I would like to quote
this. In the year 1955, I had also the
occasion to participate in the debate
and I remember about this gratuity—
much is being made about it now.
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Then, Dr. Keskar, who moved this
Bill, specifically said, “As far as we
are concerned, after due consideration
of the conditions which prevail in
other industries and other professions,
we came to the conclusion that
restrospective  gratuity should be
given to working journalists and
gratuity should be given to them as in
all other professions.” So, it is too
late in the day now to argue, as has
been done in this document, that in no
other industry there is legally any
provision for giving gratuity. The
Press Commission also went into this
question of giving gratuity to work-
ing journalists and they also took into
consideration all these aspects. Now
they make a variation. Even regard-
ing the quantum, they say that a per-
son who resigns on the ground of
conscience will not get more than 12}
per cent. 1 fail fo understand it. Is
it suggested that after putting in 30
years of gervice, one's conscience
would be dead? Suppose after 30
yearg of service he feels that it is not
possible for him to continue in that
paper or in the place where he is
working. If he does not resign on the
ground of conscience, he is entitled to
15 months, but because he has to
resign under conscience, he is deprived
of that opportunity. Even the Press
Commission in this matter specifically
stated that gratuity should be payable
in all cases except where the termi-
nation of services is due to miscon-
duct. We think that there should be
uniformity in this matter of retire-
ment benefits, in all resignations and
in respect of all cases of papers.

Now, Sir, the Government must
have taken into consideration all
these things when they decided to
change this gratuity provision and
there is now this argument coming
forward. They say that the papers
have no capacity to pay. Again, the
Supreme Court judgment is being
quoted in which it s stated, “These
provisions of gratuity are all unrea-
listic and unreasonable.” But gratui-
ty, according to the Court, as they
say, is the reward for good, efficient
and faithful service for a consider-
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able period, I do not know how the
present provisions go against this
observation. But they oppose the in-
dustry-wise uniform basis of gratuity
under the plea that the industry had
not the capacity to pay and the indivi-
dual units or groups are in a very
difficult position,

Sir, here the Government must
make up its mind. It is not a question
that the newspaper industry is mot i.
a position te pay. If we take the
history of recent days, it is a boom
period they are passing through and I
know of cases where persons were
getting Rs. 600 or Rs, 650 and
they have been imported as editors and
are drawing a salary of Rs. 3,000 and
above. There are many such persons
who are being paid high salaries with-
out any consideration to their capa-
city or any other thing. They are
importing experts from other places,
paying them high salaries. In this
case, there is this demand for giving
it with retrospective effect. It is
almost a unanimous demand from this
House not onlv because the Deputy
Minister of Labour at a certain stage
gave this assurance that it would be
made applicable from 1st July, 1961,
but it should be considered from an-
other point of view also that within
these two or three years there have
been many journalists who were
working in certain eslablishments but
for ong reason or the other, after
putting in about 11 to 12 years of
service, had to leave those establish-
ments and if this Act comes into force,
just after we pass it and it is gazetted,
then all these journalists would be
deprived of thig opportunity, and th~
benefits that are proposed to be given
to the working journalists will be
denied to them. Therefore, it iz meet
and proper that it, should not only be
1st July, 1961, but I would say, it
should be from 18th March, 1958,
since the Minister, as I said in the
beginning, when he moved the motion,
has made this categorical statement
that it should have retrospecuve
effect. .
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The next thing that I would like
to mention is about the Wage Board.
Many things have been said about it.
I thinw there is no point in having
three independent  persons. The
Supreme Court in its judgment did
not refer to the composition of the
Wage Board at all. Ag the Minister
has righily pointed out, only regard-
ing one clause, they gaid, it violates
the Constitution. What was the
occasion for making this change now,
unless you want to make it an un-
wieldy body? Specially, in an indus-
try like the newspaper industry, the
interests concerned, the newspaper
employees and the owners, the pro-
prietors, know the intricacies and
complexities of this profession and
they will argue among themselves.
“If we demand for a judicial person
to preside over it, it is because the
Judicial knowledge would be available
before they come to a decision”. More
than that, if we import other persons
and if we make this body larger than
what was contained in the previous
Bill, I think the work will not be
smooth and the interests of the pro-
fession too will suffer. At the same
time, I also would like to know when
this Wage Boarll is going to be set
up, because in this Bill there is no
clear provision. Ewven in the memo-
randum that the working journalists
Lave given it was stated that in 1962
this Wage Board should be set up.
Whether the Government is going to
set up this Wage Board this year or
not, I do not know. This year, 1962,
is almost over, I do not know whether
before the end of the year it would be
possible to pass this Bill, have the
assent of the President given and get
it gazetted and have the Act put into
force. They must announce here when
they propose to set up this Wage
Board.

.
17 hrs.

The next thing that I want to point
out is about the exclusion of working
journalists working under the Gov-
ment. This Act ‘was in the statute-
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book since 1955. There was no pro-
vision in the act excluding govern-
ment servants. [ want to know whe-
ther these facilities which were avail-
able to them were denied to them; if
so, why? 1 also want to know why at
that time this was not considered.
The definition of “working journa-
list” is not changed under this Bill.
It remains as it is. That clearly
establishes that whether in the private
sector or jn the public scctor, whoever
fulfils those condiilcas rausi be consi-
dered as a working journalist. I think
Shri Bade raised Lhe gquestion of
constitutional violation and wanted
that it should be declared out of
order, I think therc is considcrable
force in this argument, that having
secn thal really this Act ag it is
applicable to those.government ser-
vants they now want to exclude them
and therefore this has been brought
in. The only argument advanced by
the hon. Deputy Minister was that
they are under transfers. 1 do not
know if they are under transfers. But
wherever thev are, they will be in
this country and all the benefits should
be made available to them because
they are doing the same job. The
only argument that is advanced in
the notes on clauses is that the gov-
ernment rules and regulations gene-
rally offer better terms and conditions
of service. But this hag becn statisi-
cally contested by the employecs con-
cerned, and they made representations
to the Minister and they must be
with the Government. I want a reply
from the Minister on this point. Let
them compare the benefits that they
are getting and the benefits that they
would be getting under the amending
Bill. Even the pay is much less than
what is given according to this. In
some cases, I am told, hundreds of
persona could be deprived of this
benefit, if this provision is passed as
it is proposed.

Shri Bade: The vay of government
servants is Rs. 168 {o Rs. 300, whereas
in the Press it is Rs. 210 to Rs, 423.
There is difference of pay also.
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Shri Surendranath Dwivedy: These
differences have been pointed out. I
would like a reply from the Govern-
ment whether actually the differences
tha! have been pointed out are not
based on facts. If they are based on
facts, it should be propcr for them to
delete this provision. If the Act has
worked well for these years, what
was the necessity to bring this new
srovision in this Bill?

In the end, Sir, 1 want to say this
much. We know what are the condi-
tions under which the working
journalists work. Their work is a
spucialised job. They have to come
to certain decisions on matters of high
political nature for which their condi-
tions of work must also be satisfac-
sory. Their service i= not to the
industry concerntd. We should not
consider it from that point of view,
whether it affects a certain industry
which has today become almost a
vested interest having monopolies
etc. We should consider it from the
nation's interest. On the one hand,
they argue that this gratuity provision
should not be extended to this indus-
try, it is not provided by law in other
industries and, on the other hand,
they demand that this gratuity,
while making calculations, should be
based on the basic salary and not on
the average pay. At both ends they
want to create difficulties. 1 again
warn the Government that, as they
have indicated, if they probably are
considering again to go to the law
court in order to see that the provi-
sions of this Act are not acted upon,
the Government must from that point
of view, examine this law very care-
fully.

Shri Maniyangadan (Kottayam):
Mr. Speaker, Sir, 1 congratulate the
Government for bringing this measure
at least now. It is true that four
years have elapsed since the Supreme
Court struck out certain portions of
the Act, and it was commented here
that there was undue delay. But I
would like to point out that since the
Supreme Court’s decicion the Gov-
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ernment had certain suggestions, they
were circulated among the various
State Governments and their opinions
obtained. For all this some time had
to bo allowed. Then, after the opinions
from the State Governments were
obtained, a tripartite conference was
ccavened. They met, I think, in May,
1962. The attempt of the Government
throughout was to see that an agreed
formula is incorporated in the amend-
ing Bill as far as possible, and I think
that is a good thing. In this way, it
is true that some time has elapsed.

Sir, I may call this law as the
Magna Carta of the workers engaged
in journalism. The introduction of
this “conscience clause” in this Bill is
a slep in the right direction, and it
gives the persons engaged in the work
of journalism the right of indepen-
dent thinking and other kinds of
independence. Therefore, after this
clause becomes part of the law—I do
not say there is no monopolistic
tendency in journalism; there is a lot
of that—anybody who on account of
his conscience wants to retire from
the service of a particular concern is
entitled to all the benefits that he
would have obtained if the manage-
ment had broken the contract. This
provision is really a good thing and I
have to congratulate the Government
for bringing in this provision.

1 would like that the clause in the
original Act of 1955 which defines a
“working journalist’ is modified. I
do not know whether all persons who
are connected with newspapers but
who are not in the managerial line
are included in this difinition. For
example, persons who are engaged as
clerks in the office of the paper and
some other employees do not come
within this definition. 1 would submit
to the Government to look to their
interests also. If that is done, a
section of the people engaged in this
particular profession would be bene-*
fited, Some of them are left out now.

Again  a provision regarding gra-
tuity is now introduced for those who
want their services to be terminated
of their own accord. In the Supreme
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Court judgment g suggestion was
made that long service alone would
e¢nable them to  claim gratuity, and
long service was said to be something
like 15 years or so. Subsequently, in
1961 the Supreme Court stated that
this nced not be 15 years, it is not a
hard und fas! rule and even ten years
would be cnough. So, that decision
of the Supreme Court has now been
taken advantage of by Government
and a provision incorporatcd entitling
working jouraual.sts to claim gratuity
even if the period of service iz not
long,

Shri Bade: Do you mean to say that
the Supreme Court held that all those
who have put in ten years should be
given gratuity?

Shri Maniyangadan: 1 am referring
to the judgment of 1961 and not the
Express Newspaper case. That provi-
sion in the judgment hag been taken
advantage of by Government and a
new provision incorporated in the Act
regarding gratuity. This action only
shows the anxiety on the part of the
Government to protect the interests of
the working journalists to the maxi-
mum.

Coming to the* constitution of the
Wage Board, I am also of the opinion
that it need not consist of three inde-
nendent persons. Now the provision
fe that it shall consist of two persons
representing the employers of news-
paper establishments, two persons re-
presenting the working journalists and
three independent persons of whom
one should be a judge of the High
Court ar of the Supreme Court. My
submission is that over and above the
representatives  of the interests con-
cerned, only one independent pcrson
need be there, who is a Judge of the
Sunreme Court or of 2 High Court.

* who shou'd be the . chairman of the
Wage Board. Increasing the number
of members of the Board is not going
(o improve matters in any way. So,
1 would agree with the hon, Members
who suggested that the composition
‘of the Wage Board should be as it is
in the existing Acf It was stated
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here that under the Aect of 1958 a
Wage Board should have been consti-
tuted immediately after three years.
Scction & cf the Act says:

“The Central Government may,
al any time after the expiry of
iaree yearg from Lhe date of the
order passed by 1t under this Act,
if it is of opinion that circums-
tances require that the rates of
wages spocifieg in the oracr should
be revised, constitute a Wage
Board as provided in gection 8
of the Working Journalists Act
and where a Wage Board is so
constituted, the provisions of the
Working Journalists Act shall
apply thereto.”

So, the provision is that after three
years, if Government ig of opinion
that circumstances . require that the
rates of wages specified in the order
should be rovised—of course, I agree
that there gre such circumstances now
existing—then a Wage Board should
be constituted.

For the clause which was struck
down from the Act of 1958, that s,
section 5(1)(a)(2), some substitute
must be found. So, in the present
amending Bill, the elause which has
been struck down is introduced in
another form, in conformity with the
opinion expressed by the Supreme
Court. Only after that is done can a
wage board be constituted; otherwise,
there is no purpose in constituting a
wage board. So, my submission is
that the Government is perfectly
right in having waited to constitute
a wage board as provided for in the
1958 Act until the present Bill comes
into force.

On the whole I welcome the provi-
sions of the Bill and again congratu-
late the Government on bringing for-
ward this Bill.

st wer sty (AT ) o wemet

WETET, ANSEl TART & qEeT § 2

frigs 1 g20 ¥ @A AT Tea

FIF g0 qH TgH WA &Y WY 1 AT

F1 q@ TR T ST W/ § | q|



#4527 Working AGRAHAYANA 14, 1884 (SAKA) Journalists (Amendment) 4528

uo W F 59 frE T @ oA
o7 Wt & R TR ¥ g,
T FAW F T, FT@AAAT wA o
P qg A g A Faw A7 A
= " H wEt @i #i1 gfogez
F74 § gare e fom smmdt A
HEEY AT T T T 8, I F T
*TGT & AT A&, 59 5 ATHA qF a7

g1

17:17 hrs.
[MRr, DEPUTY SpEAKER in the Chair]

zq e ora o qFET & Gvaed ®
#1% W1 fadqa® ar 9 §9 qa § "
2 @1 #E F qhF 9O 7 I F7 q9hT
FHT 31T ST a9 & T4 99 7 AgaAnT
ore g ararfas g o

a7 frema Faw A 2 R o
fadas &1 914 F T #1717 oA
gt gF arfer A, et aremn
¥ g Srar ST e, o I A qE
g1 9w & 7 a9 gawew § 97 19
299 &g Afufr s ar AT @
IH A wfFA F oae ¥F g #
ST 9T g At 4t fF sw e gl
R & wAe AE fFar 91 @1 e, AR AT}
T AT R AHEI FT AW HTHRiAd
fear mar, d@fF g Wi w5
fodos Fragr Al s, gw A |
fagefta waivaec 1707 T3, TH AT A5
gt @, o #t 3o ¥ 3 g€ o
feafs % A ag fragw #eAT & wRan g
f& s # ot = 30 F fa7 39
at wnmafa s aifgd, W SW
STAfETT F7 aET 98 g1 gwar ¢ v o=
Zadr 30 F ga fadaw #1 @@y ™ g
@@ F o gl & oaf 7 I A
1 ardrr & @ #1 an| fFar 9@
THT F7 R ™ w1 53 e @
T 1 T g § o o w8 Pl 3

Bill
o e, ook wd & A it o
afeary ot w1 ¢ g, teer & ar
%47q ET qTT T G | OAT FH 9K
& = F4 F1 gy afwre frm a
HET |

= faqax § fam a7 41E maar
T A% FT T AT T TE 2, I
St ¥ owEmaA AT 0 g At 4g
arfed a1 fF T1E 933717 g 12 F1€ Wi
ausiHET g1, g @ ¥ oy g oA
gia & fad 99 & Faw 7 fafe=q
F7 fag w1 Wfed 9 w7 99 99 straq
frafg & wmaAT # At @gdr 9@
a1 gzdql I FH &1 W T HATE AAT
qgar o1 9ear WA =qrfzg 41 1 gy
“afgw " v A fafsm w7 & Sy
aifeq aife aT< a1 a7 A1 &7 eqar
F F a5 @<+1 sgaenr AHAAT § |
g @ g afeq fr g7 @t 9@
udt smaear 21 fom & waEe oftew
frate & ameii & foreft Wgrd agdt
a1 Szl A IE F [ TR 0
fafan swiwa” & wqae Al #
FEEL T Ay gidr o wfEa gw
¥ fm aw 4 &1 @Er # oo
i d, 9 AT %@ FT W@ qE0 wnd
guT | S SgFedT 98 a1 # FY
oY, &t Tq F A0 & 1 W qad
aag ¥ T mrar 5 S & s g
e @1 T & 7 ;oA A
wT @ =afe oF § o fe agmsEroet
¥ mfewt v afafafucs @ @
afafafy GF @ 91 wEeEr e
% afsfafe &, afFw a® ot o,
gsw & 3 fom 4 F1 afafafres w1,
fom afeslor w1 & wx gEw ?
3 fa=nT & oF eafmm fam #7197 grd
FE a1 g FE F 99 77 g I9
FT a1 af AT o7 wwAr g AfFT gw
At & oy ¥ ow g wae o



4529 Working .... .. DECEMBER 5, 1962 Journalists (Amendment) 4530

[ ez

s gffeafa & g9 @ &, &4
w1 wefagl &1 @1 g4 &1, A1 fE
- T 1T wuAr fige AR
WYY @ g, T8 g'i % I g
s A Arfes o @ @Y sfe
qF UF o9 & a7 9 957 uF smfa
oY f& swmfa &Y, ag o= #r e
1 3 5% 39 Fff & FFL AR
FT | W avE F “99qmza’ a1 “d=-
T’ Y qiw afs ot faig
FUT G FY IO W @FT FT AT

HTHA, T8 AT WTET ¥ FE a4 AN
qIw grT 5 ¥w At ¥ avawT oed
Y qTT & | 99 9 gw  qfema
g F qi H qEdE &7 1 g &l
qF W=7 O TeETAwr @ &1 M
o f& 39 gfafrag Fomad & ae
ot w=dt &1 @ m  fefafream
wifrer frggr & fear s | fe
< ko # QaY A T @ 2
T F AT g @ fFoar &t avar
W A ATl F &t ®owa A
q€ 2 @ o1 T® THI AT W@l w7
R AR s AT fw
9 A 98 €1 FEF I Y 9F §—
It 99 a1 = @ wr &1 g
wv Ff—afaa w9 g 3
g FAFT HIEIT F oWTSATEA 3T
wifed 1 39 7g  wrvaTew 3 fed
fr 27 #1977 & @77 § a1 79w @
AT AT FT T F ATGAY |

gt Fr aa R s wwd feel
< WY QT FY WY @ | F I wme) §
¥ WY AIETT FT 419 §F W A
aTHieT w0 2 § fE queE e
& fag 9t Ya-w< fafesq fear
¥ 39 97 e A A T 9w oft
IR H wEA ¥ wer 5G9 @Y T

Bil]

wegeE &/ 397 2 faar mn fF e 9w
oo g @ g, afew feaar www e
@8 A amE fgdr g arfaw
WETHT F A AT D W E @
EY THwT 1€ Y 7 iy ) g
¥ qrw ®rE ofr WA g
e ®r gt wIEr | ¥RfAE AT A7
@R #1 fagfer & spaear & o
@ Y | A A a0 Afe
¥ fadzw @ fr oo wfuse o &
T[T F FHT TR W g8 wRa
fear s wifeg s s fgfer
I § Aeqi F A |

mF T3 w3ArE 78 Avr & fF FaA
a1 &% dqg aqrar @ 9 gEe Iq
9% 759 ATFTL ®Y FLAT AWET E, W
Tsg AR fam afa & &9 Fw
g & IR gErEarar fawga @
& EWIY FUMR IH 419 FT EHIFC
4 fF 75y ®vATT @A & A FIA)
2 o FA 97 Al A wwe A
fFmr T 1 mE: TEw e s
FHIT AT AT A ST FTETIL FT
arzst faar s arfer fro e
¥ a1 & afaadt w= & A%
frtast %t fagfer £t s w57 gy
see faar w3 5 § qeavr @ w19
&% o\ "Amar Aqig ¥ T 9% 9 ) wmAr
q1g #Y I § 7 59 (67 79) fF w¥fw
wra: e & wrar § 5 e ovmr’
% U% TREe gTgd fRET FToA ¥
ga o< fazr fag amx & o afx
FTRIT IART OF A &qUT FAA &Y
g Ay faw wifew ST OF gaTe s9An
¥ & 91T S|T 7 TEd g 99 € ol
g TEWET TaAAe AT T & 0 g
gAY HEH CEETEW § WEET grav &
wa: 7 fraea § e v friesi 9v



4531 Working AGRAHAYANA 14, 1884 (SAKA) Journalists (Amendment) 4532

w31 trae g wifed W AR T
aw & o wifeq fr 7 gz &
W97 Fdem &7 O 7 |

qatt ara § g fAag FAT Aga
g fr w97 wrear ® @
fr ot 99 & mfes § afs & darx
feam™ & ar MiF3 37 & TAHTC T At
T A IT 9T ) /) T AN
fear a@m w7 gEdr aw dm w@
9% 39 97 979 At wgar A fEa
WM | F gweAT § R owm @ oam
@t & FEET AIAT9A 1w
WREA TT T A A A o7 A A
JTATAT A19G & | 48 Al §& 6 78
g3 AT AEN vz UM & wa fE
JAEN-FART o W7 AU HFT
fammdt & Fr97 § “gamt” F earn
¥y df, ¥ qg T2 9T §3 FX @
far #3394 91T 9= 3 @ IW auTEe
ox ¥ g 4 at AFC E wandta gt
§f 9T JET AT @A FeAr 9t
o 39 8 9w A4 4 ) 97 mg 92
SHTAT FAT TAT | HF A1 FETH(T 97
uF 739 A1 T 2 famd ArEl
T A WA & 74 A3 "@e 3z
o1 fr afz o &1 spwEmr AW
FeT FT QI A7E TAT T F7 A1 AR
o3 AT ATHEAT FFT g famm am,
g AR Ifaw T wEw 2o afew
# a1 frag w=m 6 #4130 AT
1 <% faar svg 7 faeg 7@ /HTY AR
I AE WAAT ATZAT AT FH A FW q7-
A & OATAT AT 7@ & AT 0

W gz w1 ofus awm A A
WTEAT | A A g &Y a7 od & fam v
WR T AT ¥ | O A1 AW wEl
¥ wenrs §, foey T qeat 8 dam
ot ¥ &, afew T §W ¥ IA ae

Bil]

$ A A I e WA fRear § 1
o8 gAa owr &t g 1 wfa faw
W W TETAIX 94 § af g6 4 T4
T 7F w7 a9 @ gt @, afew
T g N A ¢ fF few aw @
T T AT AT R OAESAET TARTL
AUAT @7 THIT agEl WK S
% 919 W99 Fred KT AT K @
w1 3% TG fda auen &1 gfage
27

+aT, 39 Wk & A1a 4 34 fadaw
1 @FEF FAT § | T9413 |

Shri S. M. Banerjee (Kanpur): Mr,.
Deputy-Speaker, I heard with rapt
attention to the speeches of various
Members of thig House. ] am sure,
every Member raised certain points
in favour of the working journalists.
It is really surprising that after such
a long time, the Government could
not come before this House with a
cogmprehensive Bill satisfying the war-
ious demands of the working jour-
nalists. My hon. friend Shri H. N.
Mukerjee has raised so many points.
Those points have been hammered
by the working journalists throughout
the country in the form of resolutions
or demonsirations or slogans and they
have requested that these demands
should be embodied in this Bill.
It ig really surprising that certain
assurances given by the former Deputy
Labour Minister Shri Abid Ali have
not even come true. For instance,
about gratuity he had given an assur-
ance. I have got with me here a note
which has been circulated by the
working journalists, giving valuable
information to the Members of this
House. From that note I find that an
assurance was given at a tripartite
meeting by the then Deputy Labour -
Minister Shri Abid Ali, and a specific
assurance was given, that Govern--
ment would give retrospective effect
to the new gratuity clause at least
from 1st July, 1961, It is most unfor-
tunate that even this has been denied!
fo the working joumalists.
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Today, in our country, when we are
facing naked aggression by the Chi-
nese, when the working journalists
have risen to a pitch where they are
trying to rouse the national sentiments
of the millions of the people who are
newspaper-readers, and when they
are helping the country to fight or
combat the sinister plans of these
Chinese war-mongers, 1 find that
Government are not still convinced
that they also deserve somethirg in
this country.

About the composition of the wage
board, the hon. Deputy Minister while
piloting this Bill said that it was much
better to have threes independents.
I do not know on whoem thesgq three
independent; wi'l be dependent. Why
not accept the following simple pro-
position? After all, the compoasition
of the first wage board was considered
by the Supreme Court oand il never
raised any objertion. 1 deo not know
why it is being changed. I am vet to
know the reason for changing the
composition of the wage board.

The amendment which I have tabl=-
ed and which I hope will be support-
ed by all is very simple. It seeks to
provide for the composition of the
‘board in the following manner,
namely:

_“The board shall consist of an
equal number of persons nominat-
ed by the Central Government to
represent the employers in rela-
tion to newspaper establishments
and employees and an indepen-
dent person, who is a High Court
Judge, shall be appointed by the
Central Government as the Chair-
man thereof.”,

. Sir, is a High Courl Judge not inde-
pendent?  Without* imputing any
motives to any irdependent, including
myself, 1 do nol sce Wwho is much
more independent than a High Court
judge, and as such, Government
should have reposed confidence in the
impartiality of a High Court judge.
I am sure that what T have suggested
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" will"be the ideal composition of the

wage board, and 1 am sure it wil]l be
acceptable to our working journalist
friends. I do not know why that
composition has been disturbed.

There is another point which has
been raised by my hon, friend Shri
Bade. He raised it by way of a point
of order which you, Sir, in your wis-
dom disallowed. That was about the
new section 19B which ig proposeq to
be inserted. It reads thus:

“Nothing in this Aect or the
Working Journalists (Fixation of
Rates of Wages) Act, 1958 ‘shall
apply to any working journalist
who is an employec of the Gov-
ernment to whom the Fundamen-
tal and Supplementary  Rules,
Civil Services (C assification,
Contro] and Appeal) Rules, Civil
Services  (Temporary  Service)
Rules, Revised Leave Rules, Civil
Service Regulations, Civilians in
Defence Services (Classification,
Control and Appeal) Rules or the
Indian Railway Establishment
Code or any other rules or regu-
lations that may be notified in
this behalf by the Central Gov-
ernment in the Official Gazette
apply.”.

Thig wvirtually means that all those
proof-readers who were covered pre-
viously by this Act will not be cover=
ed by it now. It means that what-
ever is given to the working journa-
lists will not be made applicable to
those who are working in the Govern.
ment presses. The working journalists
or the employees working in the
various Government presses are
working round the clock in the in-
terests of the counirv; and after this
emergency, they have almost doubled
up their work. When they are work-
ing round the clock, they are being
denied the little benefit which may
accrue to them after the passage of
the Bill. That is why I demand that
this should be omitted completely.
This does not sound well. Thig is a
clear case of discrimination. I know
that the Constitution is so sacred to
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us. Why should we discriminate
against an employee merely because
he works in a Government concern?
So, 1 fully support the contention of
my hon. friend Shri Bade and request
the hon. Minister through you that
this should be completcly omitted.

Shri Bade: Not only that, If more
benefits are to be given to the Gov-
crnment servants and Government
press workers, those benefits should
be given to the other journalists also.
Th2re should be no diseriminuation
b-tween the two either way.

Shri S. M. Banerjee: About the
formotion of the wage board, all the
speakers on behalf of the Government,
whenever they attend any conference
of the working journalists or even
other conferences, praise the working
Journalists and say that :he wage
board will be constituted. It was to
be appointed in 1962. Question after
question was raised in this House,
and the Minister, his Deputy and even
the Parliamentary Sceretary who was
here never replied in the negative.
They always gave us a feeling that
the wage board was going tp be ap-
pointed. I would like to know from
the hon. Minister when the wage
board is likely to be appointed, Merely
because a note has been circulated by
the newspaper magnates who are con-
trolling the newspapers today, who
are controlling the jute industry, the
sugar industry, the banks and general
insurance,—practically six bank fami-
lies are controlling the entire economy
of this country—just because they do
not want the appointment of a wage
board, should Government yield to
their pressure? It is a matter which
has come before the House many
vimes and we got an essurance from

. the hon. Minister that the wage board
would be appointed. I would request
the hon. Minister in his reply to make
a categorical statement that the wage
board will be appointed, and that no
amount of pressure from the news-
paper magnates will change the devi-
sion of the Government if at all they
have taken such a decision. I doubt
whether they have taken the decisivn.

If they have taken the decision, noth-
ing should come in the way.

Then I come to the clause regard-
Ing termination on grounds of consci-
ence. 1 am happy that the question
of conscience has been raised. 1 ap-
peal to the conscience of the working
Journalists of this country, and my
appeal is very simple. [ appeal to
them that journalism ip this country
should not be sensationalism, journz-
lism should be something which
should be sacred. An impartial atti-
tude should be adopted by the work-
ing journalists, for whom I have the.
greatest respect. I gppeal to them to
counteract the sinister propaganda
carried on by both the Peking Review
and the Peking Radio and also the
very subtle propaganda by other
sources,

Mr, Deputy-Speaker: His time is up.

Shri S, M. Banerjee: I will take
three minutes,

Mr. Deputy-Speaker: There is a
large number of speakers,

Shri S. M. Banerjee: Only three
minutes.

* For the information of this House,
I would like to quote certain things
from the papers. A very well-known
journal called Time, the Weekly News
Magazine, has criticised India's foreign
policy. It is a blueprint ag to how
they actually want India's policy to
b2 changed. It says:

“Ten months ago, Nchru ap-
pointed Lieut.-Genera] Brij Kaul,
50, to command the NEFA area
Then without consulting any of
his military men, Nehru publicly
ordered Kaul to drive out the
Chinese invaders of NEFA."

“The opposing armies were of -
unequal size, skill and equipment.”

This is a thing which is daily propa-
gated by Peking Radio, that it ig the
Indian Government which ~ordered
the invasion. I am sorry this maga-
zine has been alloyed open circulation
in this country,
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Not only this. I would also quote
another journal, News Week. What

did they write?
They wrote:

“India has no choice; as of
last week, thanks to years of un-
wisdom, India was temporarily a
defeated nation.”

Such a scandalous propaganda which
is baseless which can be as well the
propaganda of the invaderg and war-
mongers is mischievous. But these
papers are allowed to be circulated
freely. That is why I have taken the
courage and conviction to circulate
these among the Members of Parlia-
ment. I would request them to come
out openly against these things. 1
appeal to the conscience of the work-
ing journalists to counteract this sort
of propaganda while we try to defend
their interests. They should show
to these people that our people can-
not fail to see that these are fifth
column ideas intended to weaken our
Prime Minister. These slogans are
intended to make us surrender our
freedom and force us to leave our-
selves to be defended by more com-
petent foreign armies. These friends
plead that we are destined to helpless-
ness.

Our determination is this. India has
to build itself strong to meet all
dangers under the leadership of our
beloved Prime Minister. We shall not
surrender an inch of our land neither
in NEFA nor in Ladakh, nor in
Kashmir. I do not suggest that these
publications should be banned. But
these issues should be considered by
all those who feel that the Chinese in-
vaders should be sent out of our
sacred soill. We should tell these
people that their propaganda is not go-
ing to help this nation in this hour of
* peril.

Shri A. N, Vidyalankar (Hoshiar-
pur): All sections of the House have
supported this most useful and most
welcome measure. I also feel that
this should have come much earlier.
Now that it has cpme, 1 hope every
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effort will be made to appoint a wage
board as soon as the Bill is passed.

This Bill relates to the freedom of
the journalists; it gives them protec-
tion. A free Press is absolutely
essential and wvital for a free and
democratic society. Freedom of the
Press does not only mean that the
owners of the Press should be free;
it means that those who work day
and night to run the business should
be well-protected and their opinions
and their conscience should be fully
protected; they should be absolutely
free to express their opinion. At pre-
sent they are not so free; they are yet
under severe bondage. The Press
owners get published whatever they
want.  For instance, correspondents
are prevented from sending objective
reports. Headlines are given in such
a manner that the opinion of the
owners of the Press are reflected and
not the free opinion of the journalists.
So, 1 feel that the conscience of these
workers must be protected. In ancient
times in India the Brahmins who
generally moulded public opinion
were protected from the wrath of the
rulers and from the bondage of the
rich. In modern world, it is essen-
tial that these working journalists
who are like modern brahmins, who
have the knowledge and the capacity
to mould public opinion. Therefore,
they should be protected. They should
be free to express unfettered opinion
and they should be protected from
their most powerful employers. There-
fore, this Bill gives protection to these
journalists.

1 just want that we should all
understand and fully appreciate the
role of the press people. In fact, in
our society, it is very essential that
we should understand the role of these
workers who really mould the society,
who really work for the country. In
order to mould public opinion, in
order to give the people what is
required to form an independent judg-
ment, and in order to influence them,
it is very necessary that the journa-
lists should be given full protection.
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1 fee] that so far, our law relating to
the journalists is still inadequate. It
is not still such as it should be. But
still, whatever has been presented, I
welcome it, and I hope that, as sug-
gested by some hon. friends, a com-
prehensive Bill will be presented to
this House and the limits of freedom
10 those journalists will be further
extended.

Then, my hon. friend Shri D. C.

Sharma had pointed out that the
journalists also suffer: they contact
sometimes serious occupational

diseases. For instance, I know that
many of the journalists suffer from
T.B, because they have to work hard.
Their working conditions at various
places are almost such as we have in
worse type of factorics where proper
working conditions are enforced. The
journalists work under such conditions
as are nol at all suitable for their
health. Therefore, some kind of pro-
vision should have been made to
protect them and {o give them all
sorts of help in time whenever they
get these occupational diseases. So
fur we have not given them that pro-
tection.

T v 1 agree that this measure
should have been given retrospective
effect. I do not know why it has not
been given that effect. The position
was, the Supreme Court judgment
came in the way We intended to
give the journalists gratuity with effect
from a vcertain dale. Laler some
assurance was given in the tripartite
committee that the measures will be
made applicable from 1st July, 1961.
I do not know why the retrospective
effect is not being given.

With regard to the ten years' limit,
I fee] that the Supreme Court’s judg-
ment did not want any rigidity in this
matter, The Deputy Minister has
read from the second judgment of the
Supreme Court and has stated how
on the basis of that judgment rigi-
dity has been removed. It is not at
all necessary that we should put a
limit of ten years. I think that limit

can be reduced, and it should be
reduced.

Similarly, just as my hon. friend
Shri D. C. Sharma has said, 1 feel
that in the matter of conscience there
can be no limit. After all the condi-
tions and circumstances in which the
journalists work are such that their
freedom is so limited; in spite of these
Acts and in spite of these provisions,
their freedom would be very much
restricted still. And, therefore, 1 feel
that in the matter of conscience, there
shcu'd be no limit, and whenever a
person feels that his concience is
being influenced, that he cannot keep
up his conscience, and if he resigns
on that ground he should be perfect-
ly protected.

1 was also reading the note which
has been circulated by the Indian and
Eastern Newspaper Society. It has
been stated that ‘conscience’ should
be defined or the application of thie
clause it should be made disput-
able. It has been said that the defini-
tion of ‘conscience’ should be made dis-
putable in the law courts. I do not
think that it should be made disput-
able. Conscience is conscience, and
when a person feels the pricks of his
conscience pangs the pin of his con-
science, it is not “for the courts to
decide what is conscience and what
is not. Therefore, no restriction
should be placed on that.

With, regard to the execution, I
welcome the provision that inspectors
will be appointed. But I have ex-
perience of inspectors elsewhere, Ins-
pectors without wide powers find it
very difficult to enforce the law. I
desire that in thig respect the Labour
Ministry will benefit from the ex-
perience gained in the execution of
other laws. So, at least in the rules
or in the Government Orders, some
provision should be made, gp that the
inspectors should be able to do their
work properly and efficiently.

I understand that the disputes will
generally go to the ordinary law
courts. I have experience of the
working of other laws. When they
go to the ordinary law courts, they
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are delayed and sometimes years pass
without any decision being given. 1
think, therefore, these cases should
go to the special labour courts or tri-
bunals which should be entrusted with
the task of trying these cases, so that
there is not much delay in the dis-
posa]l of the cases.

Lastly, I submit that the punish-
ment prescribed in the Bill is very
light. For the owners of papers, to
pay a fine of Rs. 200 or Rs, 500 do not
‘mean much., Therefore, the punish-
ment should be deterrent and it
should not be light,

With these words, 1 suppori the
Bill. I hope the Minister will accept
such amendments in the Bill which
practically every section of the House
has suggested.
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Shrimati Lakshmikanthamma
(Khammmam); Mr. Deputy-Speaker,
Sir, 1T we'come the Working Journa-
lists (Amendment) Bill, 1962, Let
me take this opportunity to congra-
tulate the working journalists who
have played a tremendous and very
appreciable role during this emer-
gency. I am sure they must have
been sitting very late in the night
only to give the latest news to the
very anxious people all over the
country.

Sir, I myself was associated with a
Warkine Journalists Association at

Hyderabad, and I can undersiand the
difficu'ties and the problems facing
the working journalists. I say that
there should be a more human ap-
proach on the purt ¢f the employers.
I know an instance where—our
friends have been discussing about it,
and the purpose of this Bill is also
that—because of conscience a person
resigned. The purpose of the Bill is.
that in such a case he should be paid
gratuity. I know an instance where
a big officer working in a press, the
Chief Staff Reporter earning about
Rs. 600 per month, had to resign his
job because of his conscience, what
will happen to him the next day. A
person earning a decent salary would
be left without a job the next day,
but he does not bother about al' that,
about what happens to him the next
day. What is important is, these
people go acvcording to their con-
scicnce. They would never like to be
bossed over or treated merely as some
workers for a petty sum of money.
Most of these employers are more
business like. They give importance
to the person as long as he is useful
to them. The importance that they
Eive to a working journalist depends
upon his use to them. Once they
fecl that he is a bit independent or
bold or that he is giving views which
are contrary to the views of the capi-
talists, then the trouble starts.

We must also understand the great
difficuliies involved in the job of a
working journalist. It requires a sub-
tle understanding of the problem. It
is an intelligent job. On the one
hand, he should try to act according
to his conscience and, on the other
hand, he should try to do his duty to
his satisfaction. Then, he has to
please his boss also. Every time he
cannot go against the will of his boss.
Most of them, knowing the working
journslists as we do, are full of
patriotism. They try to serve the
country, with all their limitations, to
the maximum capacit} that they can
and help in solving our economie and
social problems. As some of our
friends have stateEl. some people-
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choose this job because of their love
of journalism; not merely because of
getting some job or some money.

Here I woulg like to make an appeal
to the capitalists or monopolists, who-
ever they may be, that they should
also in their own interests, give more
and more importance to the personal
aspect of the working journalists and
allow the bud of their intelligence to
bloom. They should not exploit the
situation in which the working journa-
lists are placed.

1 also agree with some of my hon.
friends that though most of the
journalists, becausc of their economic
conditions, have to do their work for
earning their livelihood, they look
upon this profession as sacred. I had
opportunity to visit some of the presses
where these journalists are working
and I have found that they work like
machines. So, it is quite correct that
Government have brought forward
this Bill, making provision for pay-
ment of gratuity to the journalists.
It is a welcome provision. It is also
a good thing that they are going to
constituty a wage board very shortly.

Shri H, N. Mukerjee stated that big
money controls the press. It is true.
We cannot expect big money or a
capitalist to have socialist ideals, He
is doing it for his profit. As long as
he does it, he is interested in the
welfare of his enterprise and larger
profits. We cannot blame him for
thatt We have to blame only our-
selves for creating that situation. I
want to know from my hon. friend
what he has done to solve this
problem.

I have a suggestion to make in this
«connection. Since we believe in a
socialist co-operative commonwealth,
why nott he working journalists form
themselves into®co-operative organi-
sations? With their efficiency and
-experience, and also with the help of
WGovernment, they can run presses,
independently.
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Shri Daji: They will not get Gov-
*ernment advertisement.

Shrimati Lakshmikanthamma: Gov-
ernment is there to give advertise-
ments and encourage the press,

Shri C. K. Bhattacharyya: Govern-
ment advertisements are given to
Communist Parly organs,

Shri Daji: Very few.

Shri C. K. Bhattacharyya: 1 have
found it in Calcutta.

Shri Daji: Very few.

Shrimati Lakshmikanthamma: If my
friends have faith in Communism,
why should they expect these people
to live and sustain only through
advertisements? They may put their
faith in larger circulation of news-
papers and reaching the papers to all
corners of the country.

Shri Bade: It is impossible,

L]
Shri Warior: It was tried in Bom-
bay and failed,

Shrimati Lakshmikanthamma: It is
true that the monopolistic press is
very well organised. But it can be
done in the case of other papers also.
Of course, at the present juncture, I
do not say that the entire press should
be nationalised, but still I am in
favour of more and more of these
enterprises being taken in the public
sector by the Government.

The press as a whole, whether capi-
talist or otherwise, is doing a very
good service during this emergency.
Still, I am not satisfied with their per-
formance. 1 still feel that they are
not giving enough prominence to our
policies. For example, take the policy
of neutrality. They have been quite
silent on that, and 1 do not know
why. The whole world appreciates it,
everybody knows it and it has paid
us sumptuously. So, why should they
not give more and more importance
to our views and ideas and our policy
of neutrality? I do not know, perhaps
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it is likely that most of these work.
journalists would like to do it but, as
we all know, they have their own
limitations; they are not free to ex-
press what thev feel right; they have
lo express only what their bose wants
them to say.

18 hrs.

Shri D. C. Sharma: No, no, they are
not like that.

Shrimati Lakshmikanthamma: Still
I feel so. This Bill is welcome and
that many more mecasures like this
will be brought forward in the near
future for the welfare of the working
journalists.

Mr. Deputy-Speaker: Bhri Chandak
......Absent. Shri K. L. More.

Shri K L, More (Hatakanangle):
Mr. Deputy-Speaker, Sir, 1 rise to
support this measure. It is a welcome
measure and I support it whole-
heartedly. But in order to make this
measure most beneflcial, certain things
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cre to be remedied and in regard to
that | want to make two or three
suggestions.

In the first place, this measure
should be made restrospective in
cffect. In thig respect I support Shri
Bhattacharyya. Another suggestion
of mine is regarding the constitution
of the Wage Board. Formerly it
consisted of five members but clause 4
seeks to alter the number to seven. 1
think, there is no necessity for chang-
ing th> constitution of the Board. Ii
was independent,

IMr. Deputy-Speaker Does he want
more time or is he finishing shortly?

Shri K. L, More: I would like to
continuz tomorrow.

Mr. Deputy-Speaker: He can
continue tomorrow. The House standg
adjourned till 12 noon tomorrow.

18.01 hrs,

The Lok Sabha then adjourned till
Twelve of the Clock on Thursday, the
6th  December, 1962|Agrahayana 15,
1884 (Saka).
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